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0.A.No.201/2009
QR DE R (ORAL)

29.09.2009

M.R. MOHANTY, VICE-CHAIRMAN

Applicant, who joined Group A Indian Revenue Service on
20.12.1979 with batch-year Code No.79076, came to join as
Commissioner of Income Tak at Shillong (Megha}ayé) on 10.06.2005.
He made a representation, on 13.02.2000, expressing his desire to be
transferred to Delhi for (a) pmviding higher (Post Graduate)
éducation in Commerce for his daughter and (b} a bett:,er school
Aeducation for his son énd {c) to build a house st Ga'ziabad, before his
.ensuing retirement on 31.05.2012. By way of filing this Criginal
Application under Section 19of the Administrative Tribunals Act,
1985, the Applicant has alleged that withcx;técmsidering his opt;ion to
be transferred to Delhi, orders have been issued, oﬁ 11.07.2009 and

on 27.08.2009, transferring several other officers to Delhi.

2. It‘is the case of the Applicant that, for the reason of the
provision in Transfer/Placement Policy for Group A Officers of Indian
‘Revenue Service issued (by CBDT) during 2005 and Office
Memorandum dated. 14.12.1883 of Government of India in the
Ministry of Home Affairs (Dépar!:ment of Personnel and.A
| Adfninistrativé Reforms) p'ertaining to Government of India Officers
‘posted in North Eastern Region {comprising the State of Meghalaya
etc.) the Applicant, npan his loﬁg posting in N.E. Region, is to get a
posting (on transfer} at a place of his choice and that, accordingly, ﬁe
represented. to get a posting (on traﬁsfezr) at Delhi. Despite l:hs.}g,;:/



several other officers (even on relaxation of transfer policy) have been
posted {on transfer) at Delthi (during July and August 2009} ignoring
the. grievances of the Applicant and, being aggrieved, the Applicant

has ap;ﬁroached this Tribunal with the present'cas'e;

3. _ Heard Mr S.P. Sharma, learned Counsel for the Applicant
- and Ms U. Das, learned Addl. Standing Counsei for the Government of
| India (to whom a copy of this Original Application) has already been

supplied} and perused the materials placed on record.

4. Government Policies are made to he followed by fthe
Government/Department and any deviai:ion there from leads to poor
personnei management If a person, posted in N.E. Region {of India)},
has exercxsed his option to be posted at Delhi (after completion of a
particular period) then his case should have .;r‘:'eceived positive
, "corisideratitm ; unless very compeﬂing}impassibie _fea.sons are shown
for not posting him- ‘at'Delhi,, It appears from copies of hoth traxzsfer_
orders (Annexures I & 11} that several otﬁer officers ﬁave beeﬁ posted.
at Delhi. It is the case of the Applicaﬁt_t'hai:, while doing so, the

Applicant ought to have been posted at Delhi.

5 | In the above premiées; this case .is hereby disposed of by
remitting the matter to the Respondents; who should consider the

~ case of the Applicant (by treating the copy of this Original Application
to be a represént‘atioh of the Applicant) for his hra.nsfe:r/ﬁcs!jng at
Delhi in terms of the Government of India guidelines/Departmental
Polipies. Since the A'pp}icant' is going to a‘tmin the age‘ of
supe:zrannuationir.eﬁrement an' .31.,05.2012 {(within 521;2 years) an d'
desirous to settle wdm&n (nn retirement) near Delhi,

his pr aye; for

posting at Dethi appears to be gPINHHP for which all positive
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- consideration should be given to his prayer. Orders, on consideration,

be passed by the Respondents within one month from the date of

receipt of a copy of this order,

. - Registry to send copies of this order hy Speed Post to the

~ Respondent Nos.i and 2 ({alongwith copies of this Q.A) and to

- Respondent No.3 (alongwith a copy of this 0Q.A) by Special

Messenger.

7. Free copies of this order be sent to the Applicant by

Reqi§teréd Post and be also supplied to thé learned Advocates of hoth

parties.

AR
(M. R. MOHANTY }
VICE-CHAIRMAN
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ORIGINAL APPLICATION No:_Z-© 2 of 2009
. Shri Home Raikhan, Commissioner of Income Tax '
O/0O the Chief Commissioner of Income Tax,
Aaykar Bhawan, Shilldng-793001 Meghalaya .............. R, APPLICANT
‘ -Versus- . ‘ _
Unior: of India represented by its Secretary Revenue, Ministry of Finance, Department of
Revenue, New Delhi-110001 and 2 OtherS.......eeeeeeerereseeeesesssseen RESPONDENTS

SYNOPSIS OF THE CASE

Humble Applicant. joined Group A of Indian Revenue Service on wbatch year
Céd_e No:79076 and he joined as Commissioner of Income Tax at Shillong on 10/06/2005
and r.ad spent more than four years in Shillong while in the service. After completion of 3

years in the N E States he ought to have been transferred to places outside of Shillong as
per his choice on the basis of Transfer /Placement Policy for Group ‘A’ Officers of the Indian
Revenue Service, CBDT 2005 and also as per directions laid down in OM (Office
Memorandum) dated 14/12/1983 issued by the Government of India, Mi.nistl:y, of Home
Affairs, (Department of Personnel & Administrative Reforms) which is also applicable to all

such cases of appointments/postings, transfers etc. of Central Government Employees who
are serving in the North Eastern Region comprising State of Meghalaya etc.

Humble Applicant has also completed more than 18 years and 6 months of Service in the
Eastern Area and as per Para 5.3.8 of the aforesaid Policy an Officer is required to be
posted to another Area when he is promoted to the level of Commissioner of lhcome Tax
and if he has remained in only one Area for 16 years or more il his promotion as

Comrnissioner and as per para 5.4 of the aforesaid Policy.

Petitioner made a representation vide memo No: F. No: Per/08-09/6057 dated 13"
February 2009 to the Respondent No: 3 and submitted theg’prescribed _Transfer
representation Proforma etc. stating that he desires to get transfer to Délhi as his daughter
requires to join MA in Commerce from Delhi Unim required to get
admission in a School at Delhi and also that before retirement i.e. on 31/05/2012 he wants
to construct a house at IRS Group Housing Society at Indrapuram, NCT, Ghaziabad New
Delhi. But the representation was not considered by the Respondents and they have issued
the Irnpugned Orders dated 11/7/2009 & 27/8/2009 (Annexuré- I & lI) for transfer ,of the
Other Officers depriving the Applicant from his legitimate right of transfer ah_d' being highly

aggrieved the humble Applicant has filed the instant Ap_piication for relief as prayed jor. -
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ORIGINAL APPLICATION NO: X 0 £ OF 2009
Shri Home Raikhan, Commissioner of Income Tax
O/Q the Chief Commissioner of Income Tax,

Aaykar Bhawan, Shillong-793001 Meghalaya............... APPLICANT -
-Versus-

Union of India, represented by its Secretary Revenue, Ministry of Finge_'mce,
Department of Revenue, New Delhi-110001

~ The Chairman, Central Board of Direct Taxes,
‘Ministry of Finance, Department of Revenue,

North Block, New Delhi-110001

The Chief Commissioner of Income Tax, (CCA),
AAYAKAR BHAWAN, G. S. ROAD,

GUWAHATI-781005 .................. e RESPONDENTS

»
£

DETAILS OF APPLICATION: N
i

Impugned Order No: 96 of 2009 dated 11" July 2009 and Impugned Or&er No:
123 of 2009 dated 27" Auguet 20009 jissued by Office of the Respondent No: 2

Department of Revenue (Central Board of Dlrect Taxes) Ministry of Fmance
Government of India. ‘

Copies of the Impugned Order No: 96 of 2009 dated 11™ July 2009 and
Impugned Order No: 123 of 2009 dated 27/08/2009 are enclosed and
marked as Annexure-l & II. ’

Jurisdiction of the Tribunal:

~The humble Petitioner herein had completed 18 years 6 months in the Eastern"
‘Region of India and has been posted at Shillong within the cadre reg|on of the .
Respondent No: 3 with effect from 10" June 2005 and presently residing at -

Shillong within the jurisdiction of this Hon'ble Tnbunal and hence this Tnbunal
has got the Jurisdiction to hear the instant Appllcatlon ,

3. Limitation :

S
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The Applicant further declares that the application is within.

. prescribed in Section 21 (1) (b) of the Administrative Tribunals Act, 1985 and"ca'use

of action has ansen on 13/2/09, 11/7/09, 14/7/09 & on 2/7/09 within the Jurlsdlctlon
of this Hon'ble Trlbunal

4.

Facts of the case:

Brief facts about the date of appointment and joining of Servic‘e:' The

humble Petitioner joined Group A of Indian Revenue Service on 20/12/1979

" batch year Code No:79076

Copy of the Extract of Serial No: 333 of the Civil List 2006 iss’fued by
the Respondent No: 2 is enclosed and marked as Annexure-iil 4

Brief facts of the charges and relevant documents to be referred

The humble Petitioner joined as Commissioner of Income Tax at Shlllong on
10/06/2005. ‘He had spent more than four years in Shlllong while in the service.
That the humble Petitioner would be superannuating on 31/05/2012 '

Copy of the certificate issued by Deputy Commissio'ner of Income —
Tax, (Hqrs) is enclosed herewith and marked as Annexure-V

That the humble Applicant went to Shillong with an expectation that afte‘r
completion of 3 years he would be transferred to places outside of Shillong on

the basis of Transfer /Placement Policy for Group ‘A’ Officers of the iIndian

Revenue Service, CBDT 2005.

It needs to be mentioned here that humble Petitioner has_comple_tefgi_mvore

than 18 years and 6 months of Service in the Eastern Area and as pér.P'ara '
5.3.8 of the aforesaid Policy an Officer is required to be posted to another -Area'

when he is promoted to the level of Commissioner of Income Tax and if .,he has
remained in only ene Area for 16 years or more till his ptomotion= as
Commissioner and as per para 5.4 of the aforesaid Policy, calculation of*lst"ay at
the particular station/area spend on deputation out side of the Area may be

counted at the option of the Officer.

N
Copy of the Transfer Policy for Group ‘A’ of Indian Revenue Service

(lIncome Tax) Central Board of Direct Taxes-2005 is enclosed herewi'th and
marked as Annexure-V & V (a)

That the humble Petitioner begs to state that in terms of pare 3 of'lefter No:
14017/21/83-AIS.1I dtd 3/2/1984 Orders contained in OM (Office Memor?ndu’m)
dated 14/12/1983 issued by the Government of kl,r;;dia,ﬁM‘inistry of Home‘tAffairs,
(Department of Pereonnel & Administrative Reforms) will also ap‘pvly to all such
cases of appointments/ postings, transfers etc. of Central Governrhent

e

{
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vi.

Employees who are serving in the North Eastern Region comprising State 'f

'Meghalaya etc. and after completion of their tenure of posting fixed for 3 years

would be considered for posting to a station of their choice as far as po.ssible.

Copy of Extract of OM (Office Memorandum) dated 14I1211983 is
enclosed herewuth and marked as Annexure-VI

. That the humble Petitioner begs to state that after completion of more: fhan 3

years of service in the N E Region the humble Petitioner had made a
representatlon vude memo No: F. No: Per/08-09/6057 dated 13" February 2009

~addressed to Shri Imokaba Jamir, JCIT, Hqrs. Aayakar Bhawan, Guwahati-

781005 in the Office of the Respondent No: 3 along with duly filled in prescribed
Transfer representation Proforma etc. H

Copies of the Memo dated 13/2/09 & Duly Filled in Representatlon

Proforma are enclosed herewith and marked as Annexure- VII &Vl
| i

That as per Executive Profile maintained by the Respondents it was within the
knowledge of the Respondents that the humble Petitioner desires to 'get -ﬁ*’ansfer
to Delhi as the daughter of the Petitioner requires to join MA in Cdrrimerbe from
Delhi University and the son of Petitioner is requnred to get admission |n a
School at Delhi. v

Moreover before retirement i.e. on 31/05/2012 the humble Pétitioner '
wants to construct a house at IRS Group Housing Society at Indrapurarﬁ-, NCT,
Ghaziabad New Delhi and for the above reasons the Petitioner wants: tovget
transfer from Shillong to Delhi. _ - ?

It heede to be mentioned here that the humble Petitioner wéuldbe
superannuating on 31/05/2012 hence the petitioner is willing to get tranefefred
to Delhi before it. ' !

Copy of the personnel profile of the Petltloner is Enclosed herewnth
and marked as Annexure-IX. f
]

‘That the Petitioner has sent another representation/reminder vide memo No:

F.NO.PER./9-10/2145 dated14/07/2009 addressed to the Respondent: No: 2
Chairman, CBDT, Minfister of Finance, Department of Revenue, North: Block,
New Delhi-110001 stating therein that CBDT would transfer and accommodate
the Petitioner in a station of his choice as per the rule of Govemfnenf of india
and also as per CBDT's transfer policy. But request of the humbie Peti,tiéner for
trahsfer to Delhi was not considered either at the time of considering the other
Officers for transfer vide Impugned Order No: 96 of 2009 dated 11" July 2009 or
at the time of issuance of Impugned Order No: 123 of 2009 dated 27/08/2009
and the Respondents failed to discharge justice equntably and lmpartially g

W2
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Copy of the memo of representation No: F.NO.PER. f9-10/ 2145
dated14/07/09 is enclosed and marked as Anrniexure-X

vii. That as per the Rule 5.4 of the aforesaid Transfer /Placement Policy for Group

‘A’ Officers of the Indian Revenue Service, CBDT, 2005 minimum- an'd,méximum ,
tenure to a post is two and three years respectively under the Rule 5.3. 9 under
amended Rules. The humble Petitioner has completed more than four years in
the post of Commlssmner of Income Tax at Shillong.

viii.That as per the Rule 5.7 of Transfer»/PIacement Policy for Group ‘A’ Ofﬁcers of

iX.

the Indian Revenue Service, CBDT, 2005, Officers who have completed three
years of tenure at NADT (National Academy of Difect Taxes, Nagpur) etc'w'ill get
preference in posting to stations of their choice. As per the said Rule o'f;r_' CBDT,
2005, Officers who have served in the North Eastern region' or Jammu &
Kashmir would get preference in stations of their choice. Since the 'humble
Petitioner has served at Shillong for more than four years, he is entltled to get
preference in to the station of his own choice which he opted to get transfer from
Shillong to Delh| ‘ 5

1

That the 'Humble Petitioner begs to state that as far as possible, minimum tenure
in Class ‘B’ Stations and Class ‘C’ stations in India in each cycle has been fixed
for six (6) years in accordance with the Rule 5.3.6 of Transfer /Placement Policy

for Group ‘A’ Officers. Since in the North Eastern region there is no Cfass ‘B’

Xi.

Stations. the minimum tenure consisting of one cycle should be taken as 3
(three) years as per the Rule of 5.3.2 of Transfer /Placement Pollcy for Group ‘A
Officers of the Indian Revenue Service, CBDT, 2005. Copy of the Rule 5. 3 6-and
5.3.2 of Transfer Policy for Group ‘A’ of Indian Revenue Service (Income Tax)
Central Board of Direct Taxes -2005 is enclosed as Annexure- V togetﬁfer‘ with
detail.cf Class ‘A’, 'B’, and ‘C’ Stations. @ ’

That the Humble Applicant begs to sfate that in the case of Shri D. B. R\ao who
joined as Commissioner of Income Tax (Appeals) in the  Office :of the
Respondent. No.3 and completed four years of tenure at Shilldng’ was
transferred to Kolkata vide S| No. 190 of the impugned Order No. 96 of QOOQ of
CBDT- (ANNEXURE-I). In the same way the petitioner is also entitled toiget his

transfer out side of Shillong to stations of h|s choice.
,
Copy of the certificate dated 1/9/09 in respect of joining and
transfer of Shri D B Rao issued by the Dy. Commissioner of income

Tax, Shlllong is enclosed herewith and marked as Annexure- Xl 4
That humble Petitioner begs to state that “Posting Calculation” on the Executlve

profile indicates (Annexure- 1X) that the Petitioner had completed onIy four years
as a regular posting in Delhi which is Class “A” posting area. He had completed

[T
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eight (8) years in Kolkata combined with regular posting of four (4) year.in New

Delhi. So he completed total (12) twelve years in Class “A” Stations. In view of
this the Petitioner is eligible to Ibe posted to Class “A” cities after serving Class
"C” cities as per the Rules of Transfer /Placement Policy for Group ‘A’ Officers
of the Indian Revenue Service, CBDT 2005 . |

That the Humble Applicant begs to state that the Government of India, Déeprt. of
Personnel & Training vide its O.M.No: 28034/ 6/ 2002-Estt.(A) dated ‘11/1/02
had communicated that a representation made by a Government employee
should be disposed of within a maximum period of 6 weeks and in case of inter-
departmental consultation such representation should be replied to nérma‘lly

~ within a maximum period of three months.

5.

i)

ii)

v)

Copy of the Extract of O M No: 28034/ 6/ 2002-Estt.(A) dated 11/1/02
is enclosed herewith and marked as Annexure-XIl :

Grounds for relief with legal provisions :

For that the Respondents had followed a policy of selective discrimination,
when Shri D B Rao. CIT (A), Shillong can be transferred from Shillong to
Kolkata after serving 4 years, but the case of transfer of the humble
Petitioner to his place of choice has not been considered citing the flimsy
Administrative grounds/ Rules.

For that the_Respbndents have adopted deliberate policy of discrimination,
when some of the officers are transferred on the grduhds of supérannuation
and Children’s Education, but the same yardstick was not applied in tHe case
of the humble Petitioner, who had ‘submitted the same disabilities in his
representation dated 13/2/2009.

For that the Respondents have followed a policy of ‘punishing the humble
Petitioner without any justifiable reason and ground, by not transferring him
to a station of his choice. When an Officer has completed his term in the
NER dutifully and is due for transfer, he ought to have been transferred as
per Rules, but the Humble Petitioner has been denied this opportunity:

For that the Pétitioner’é Representations dated 13/2/2009 and another
representation/reminder submitted vide F.NO.PER/09-10/ 2145_ 'dated
14/07/2009 to the iReSpondent No: 2 have not been disposed of by speaking
order and no other remedy having been available to the humble petitioner.

For that as per guidelines issued the GoVernment of India from time to time
Transfer /Placement policy for Group ‘A’ Officers of Indian Revenue Service
(Income Tax), Central Board of Direct Taxes -2005 all transfer matters. "
should be disposed of in accordance with law and prescribed procedure.

8§
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6.

7. Matters not previously filed or pending with any other Court:
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For that as per officc memorandum No: F.NO.35015/65A/ 2006-A;i.VI of .

Government of India, Ministry of Finance, Department of Revenue: dated
2/05/2008, all representations on transfer matters should be disposed of by
order within a period of 6 (Six) weeks by the Under Secre‘tary'to the
Government of India. Therefore the representation dated 13/02/2009 of the
humble Petitioner ought to have been disposed of accordingly.

Details of the remedies exhausted: The applicant declares "that he has
availed of all the remedies available to him under the relevant Transfer /
Placement Policy for Group ‘A’ Officers of Indian Revenue Service (Income
Tax), Central Board of Direct Taxes -2005, Government of. India’s DOPT Rule-

by submission of detailed representation to the prescribed authorities but the

Representation of the humble Petitioner dated 13/2/2009 and subsequent
representation No: F.NO.PER/09-10/2145 dated 14/07/2009 were “not
considered in the Impugned Order No: 96 of 2009 dated 11" July_2009§ and in
the Impugned Order No. 123 of 2009 dated 27/08/2009 etc.. '

The Petitioner declares that he had not previously filed any application, writ
petition or suit regarding the matter, in respect ofA which this applicat‘i'gon has
been made, before any Court or any-other authority or any other Bench of the
Tribunal nor any such application writ petition or suit is pending before' any of
them. ' :

8. Reliefs sought for:

9.

In view of the facts mentloned in aforesaid paragraphs the applicant

prays for the foIIowmg reliefs:-

i Necessary directions to the Respondents to Consider the Tranéfer the
humble Petitioner from Shillong to Delhi and in case of non-ava'i_la'bility of
Vacancy at Delhi, his transfer may also be considered,for Koi’kata or
Mumbai without disturbing the seniority of the Humble Applicant.

ii. All consequential benefits arising out of the Order of transfer
Interim order, if any prayed for :

Pending final decision on the application, the applicant'seeks the

following interim relief:

i, Stay of the operation of the Impugned Order No: 96 of 2009 dated 11‘h ‘

July 2009(Annexure -1) and Impugned Order No. 123 of 2009 dated
27/08/2009 (Annexure-Ii) passed by the office of the Respondent ,No.2 till
final disposal of the instant Application. ‘



L

WS RGIMITHSTBTIVE iridunal
7 : vone
24 SFD 9nna \U :
" | | Guwahati Bench
- IERTE RT3

. Any other relief or reliefs, order or orders , direction or directions as this
Hon’ble Tribunal may deem fit and proper

10. Particulars of banks draft/ postal order filed in respect of the applica;ion
foe  D.D.Noi-00BUST ol 233 2009 ko As.$o|- Dymion wrdponn
A Rz.%\sh—unr’ Ceulnrae mexs\*v:&ve_'r"’;\o“““(} %NM
?“-‘64)\.’\0. o AX1E Gode CG\AW .

11. List of enclosures: ‘
1. Copy of the Impugned Order No: 96 of 2009 dated 11"
July 2009- Annexure-| ‘

2. Copy of the Impugned Order No: 123 of 2009 dated
27/08/2009 -Annexure - Il.

3. Copy of the Extract of Serial No: 333 of the Civil List 2006
issued by the Respondent No: 2 Annexure-lil

4. Copy of the certificate issuéd by Deputy Commissioner
of Income -Tax, (Hqgrs) -Annexure-1V '

5. Copy of the Transfer Policy for Group ‘A’ of Indian
Revenue Service (Income Tax) Central Board of ‘Direc_t
Taxes-2005 - Annexure-V & V(a)

6. Copy of Extract of OM (Office Memorandum) dated
14/12/1983 - Annexur_e-Vl

7. Copy of the Memo dated 13/2/09 & Duly Filled in
Representation Proforma -Annexure- VII & Vill

8. Copy of the personnel profile of the ‘APetitic\t)ne,r -
Annexure-IX.

9. Copy of the memo of representation No: F.NO.PER./9-10/
2145 dated14/07/09 - Annexure-X k

10. Copy of the certificate dated 1/9/09 in respect of joining
and transfer of Shri D B Rao issued by the Dy.
Commissioner of Income Tax, Shillong - Annexure- Xi.

11. Copy of the Extract of O M No: 28034/ 6/ 2002-Estt.(A)
dated 11/1/02 is enclosed herewith and m‘arked as
Anhexure-XlI |
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VERIFICATION

I Shri HOME RAIKHAN (name . of the applicant) S/0,
'iQJ!'E' P[&W\ ‘Rﬁ‘\mvs aged g?; years working as Commissioner
of Income Tax Shillong in the office of Chief Commissioner of Income Tax,
Shillong-793001, resident o v Shillong -793001

in the District of East Khasi Hills Meghalaya do hereby verify that the contents -

of paras...). to.7...are true to my personal knowledge and

paras....ﬁg..to ...... ... believed to be true on legal advice and that | have not

suppressed any material fact. -
Date: 22yt Seben 2009

Place: %\N“"’X

Signaturelof the applicant

H EeHAn)

>
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AFFIDAVIT

| Shri HOME RAIKHAN S/Of@‘E R M P\'ﬁ‘%ﬂ#\l@ aged

57 Years worklng as Commissioner of Income Tax Shillong in the

office of Chief Commissioner of Income Tax, Shﬂlong-793001
resident ofu&%vw

UMM rE. Shiliong -793001 in the
District of East Khasi Hills Megha!aya do hereby solemnly afﬂrm

and declare as follows:

1. That | am the Applicant in the instant Application and as su;:h i

am conversant with the facts and circumstances of the case.

2. That the statement made in paragraphs 1to _£f are true to the

best of my knowledge, belief and information and re_sts are my

humble submission before this Hon'ble Tribunal

In witness whereof | sign this affidavit on this the 4R _day of

5%%&&009 at Shillong

Deponent

(H - RPEEAR)

4. KHASI HILL®

SN ¢'o-., y SAILLONG o
3 S
v rmet W
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postings / transfers of officers in
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F.NO, A-22011/3/2009-A4.V1
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES

Now D‘m’

the 11% July, 2009

the grade of Cbmmissioner of Income Tax / Director

reby ordered with immediate effect and until further orders:
}S.No. ’oonn M TO CE
iros'r 'rucz ros'r PLACE [NAME &
lcopE No.
1 79024 |ARCHANA ON REV. FROM  [CIT-1 AGRA IGVLJAI
FENJAN EPUTATION UMAR
A 8008
2 018 |ASHOK ON REV. FROM  [CIT(A)-5 [SURAT ITYA
Pvmn BAL [DEPUTATION KRAM
' ; 81035
3 83024 [BHARAT lgN REV. FROM ' |DIT(TP} |[KOLKAT
HUSHAN - |DEPUTATION A
ANAWATI o
4 4028 SANGEETA  |ON COMPLETION [CIT(CIB) |[PATNA
_ GUPTA OF STUDY LEAVE
5 185030 PROMOD N REV. FROM [DIT( ELHI* NDER [* UPTO AGT, 2010 -
ANGIA EPUTATION )2 \/ IR SINGH  |SON STUDYING IN
_ ~ - 7051 CLASS 10™
6 185044 AS Fu REV. FROM  [CIT(A)-29 !DELHI 'DAVENDRA :
HANKAR RAY [DEPUTATION SHANKAR
84015
7 6020 INAGESHWARA|ON REV. FROM  [CIT(A}]-1 |COIMBA lJASON P.
- IRAO DEPUTATION _ITORE OAZ 84027
: ORIPALLI
8 86042 FANGEETA lgu REV. FROM [CIT(A)-11 [MUMBAI|SREEKANT
' INGH EPUTATION : HATTERJE
: 82049
9 86050 [SHRI ON REV. FROM [CIT(A)-17 |[DELHI* H * UPTO AGT, 2010 -
KRISHANA EPUTATION : ' o [KUMAR DAUGHTER
ALIWAL  |STUDYING IN CLASS|
022 |12TH '
10 86058 H N COMPLETION [DIT(TP) [CHENNA
HASKAR OF STUDY LEAVE I
11 87030 (GEETHA RAVI |ON COMPLETION [CIT{TDS) |NAGPUR|D.V. REDDY
CHANDRAN  [OF STUDY LEAVE ' 5036 _
12 87037 [BIFIN BIHARI .JON REV. FROM  |CIT(A} -18 [DELHI* ’J\IGESH CH. [* UPTO AGT, 2010 -
SINGH = |DEPUTATION PEGU 84069 [SONS STUDYING IN
- CLASS 10™ & 12
13  |87040 [KUNAL SINGH|ON REV. FROM [CIT(A)-15 [DELHI* W.B. "~ |* UPTO AGT, 2010 -
‘ lDEPU‘I‘ATKON / ATRA [SON STUDYING IN
- - 031 LASS 12T

‘b Court



- | | v

ra) 7048 [SUNIL GUPTA [ON REV. FROM CIT(A&J), [DELHI* K. AJAY * UPTO AGT, 2010 -
DEPUTATION CBDT MAR SON STUDYING IN
v 82061 CLASS 12™
15 7070 [VIPIN ON REV. FROM [CIT(A}  JUJJAIN [S.C. ,
CHANDRA DEPUTATION GARWAL
~ DR.)82055
16 004 [DHEERA.] ON REV. FROM  [CIT(A)-26 [DELHI* |RAVINDER * UPTO AGT, 2010 -
kBHATNAGAR ’DEPUTATION _~ [SINGH GILL IDAUGHTER
5040 YING IN CLASS
10
AP: CCIT{CCA) HYDRABAD ,
17 7025 |A.K. JAIN CIT-2 ERA[CIT-1 ERA
AD AD
18 181001 H. CIT-4 ERACIT-6 HYDERA [FAKIR
RINIWASULU _ MOHAN
b«onmry
. 9056
19 181006 [A. BHASKAR [CIT-5 ERACIT(A)-3 ERA [DESH -
» DDY AD Ggg{“sxmzs Centramdministratim
20  [79056 [FAKIR MOHAN [CIT-6 ERACIT (CIB) (HYDERA [P. SRIDHAR ~ & Ry
MOHANTY 052
21 001'11 , CIT(A)-1 EYDERACIT(A) -2 [LUCKNO 2 4 SEP 2009
SRIVASTAVA W
22 185009 K. T [CIT(A)-2 RA|CIT(A)-1 ERA R.P. A
- |SATAPATHY AD AD  [SRIVASTAVA Guwahati Bef;
: , 001 _FIE TR
23 182025 DESH CIT(A)-3 FWDERADI‘I‘(INV) HYDERA |J.R. SHARMA =~
EEPAK GOEL AD AD {76056 :
24 33 [ATUL PRANAY(CIT(A)-4 FYDERAcmA)-z 'gvAgERA AK.
AD ‘gATAPATHY
____ Iss009
25 rsoag HITTA CIT(A)-5 ’BHE\’EERACIT(A)Ai ERA [ATUL
AN PATI : " [PRANAY
: 33
26 }87020 CIT(A)-6 ERA|CIT(A)-5 F;IYDERA HITTA
INGH AD : AD RANJAN PAT!
SACHDEV 5039
27  [76056 |J.R. SHARMA [DIT(INV) ERA|CIT-2 IEXBERA K. JAIN
: BAD 77025
28 1044 |ABHAY CIT(CO) F‘IDERA CIT !lc('u'm\c AVINDRA
CHARAN NAIK AD
05
129 52 [P. SRIDHAR  [CIT(CIB) RERA CIT{A)  |VIJAYA |SUKHPAL
WADA |MEENA
: : 4068
30 040 IS, CIT(TDS) FYDERACIT(A)-I HUBAN{MAQBOOL
. ATARA AD HW MED
78078
31 Iaaom FR!‘ABANDHU CIT(AUDIF‘IDE CIT(CO) [HYDERA |[ABHAY
T)  [BAD AD HARAN
AlK 81044




Y
3%24' 81046 [PRAFULLA  (CIT(A) [VISHAK |CIT{JUDL)|CHENNA
- MARDASH| ~ [HAPATN
¥ AM N S
33 [84056 MGALm CIT(ITAT) [VISHAK |CIT(TDS) ERAS. Cantral Administrac.: i ol
AGA PRASAD HAPATN AD  [MAHAPATAR | | 3-—7 B T
AM : A 80040
34 78015 [R.C. CIT-1  [VIJAYA |CIT(AUDIT|COCHIN [S.C. SONKAR
PRAMANIK WADA ) 183067 94 SEPNOOY
35 {84068 hSdUKHPAL CIT(A)-1 [VIJAYA (CIT UDAIPU i
EENA WADA *
~ _Giuwahati Bench
36 35 M.S. CIT RAJAM [CIT-5 DERA |A. BHASKAR Wg} S
ICHANDRASEK UNDRY BAD DDY
ARAN 1006
37 {80056 [NATHAN RAUL (CIT(A) AM [CIT RAJAMU M.S.
UNDRY NDRY |CHANDRASE
Looss
BIHAR & JHAR.: CCIT(CCA) PATNA
38 76045 |0.P. AGARWAL|CIT-2 [PATNA [CIT-1 ATNA
33 80008 |[SAYED CIT(A)-2 |[PATNA [CIT-2 ATNA [O.P.
TARIQUE AGARWAL
IMED 76045
40  [84011 [SHAMBHU  [DIT(INV) [PATNA |[CIT(TDS) [PATNA |[UJJAWAL
UTTA JHA -
HOUDHARY
9019
41 [79019 [UJJAWAL  [CIT(TDS) [PATNA [DIT(INV) |PATNA [SHAMBHU
. o DUTTA JHA
CHOUDHARY . _is4011
42 78084[M.L. LAKRA [CIT{A} |[RANCHI [CIT-2 KOLKAT
43 {77045 [R.K. RAI CIT(ITAT) [RANCHI |CIT(A) CHI |M.L. LAKRA
. 78084
44 181008 [S.S. RATHORE [CIT(UOP) [MUZAFFICIT(A)-13 |DELHI , [MOHANISH
ARPUR .~ IVERMA
' 87054
DELHI / CBDT: CCIT{CCA) DELHI
45 {80009 .K.SANGWANTD:T(VIG) DELHI [CIT(A)-3 FMUMBAI
: ' ' OHAN
81033
46 (78027 rxmm IT(BPR) [DELHI [CIT(C) P. tB .
OBEROI - - INA MOHANTY
VASUDEV 78044
47  [79003 [SAKHARAM  [DIT(INV)- [DELHI [CIT-3 DELHI
- IGOVINDRAO [2 A
JOSHI V4
48 5055 [SUNIL KUMAR [DIT(INT.T|DELHI [DIT(VIG) [MUMBAINISHI SINGH IN RELAXATION OF
OJHA AX)-2 79063 P, ON
MINISTRATIVE
. - _ EQUIREMENTS
49 [76043[S.S. BAJPAI  DIT(L&R) [DELHI |CIT IALLAHA S.S. KANNAN
-2 BAD

Al

v.5
Sc,a
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. 4|50 |87051 HARINDER _ |[DIT(INFR|DELHI [CIT IKANE
. BIR SINGH  |ASTRUC
GILL TURE}-2
51 048 P.CK.SOLOMACIT-7  [DELHI (CIT(A)-1 [JABALP [SUBHASH [IN RELAXATION O
: JUR [KUMAR TP. ON SPOUSE
78023 GROUNDS
52 182045 [gm‘zsu CIT-8  [DELHI [CIT(A) [SHILLOND.B. RAO
ARDHAN G 3018
53  [79069 PRASAD [CIT-10 [DELHI [DIT(INV)-2]DELHI |[SAKHARAM
N .~ |GOVINDRAO
JOSHI 79003
54  [78072 {J.P. MASSAR [CIT-12 [DELHI [CIT-2 ELHI , 1
55 [78025[S.K CIT-14 [DELHI [CIT-7 ELHI_, P.C.
SRIVASTAVA KARUNADHA
. R S.80048
56 1042 [S.M. ASHRAF [CIT-15 iDELHI CIT(C)-1 |[DELHI [M.D. KABRA
- _ 8010 .
57 81007 |GOPAL KAMAL|CIT-16 |DELHI |DIT(INT.T (DELHI ¥ Lentral Administrative [ribunal
- AX-1 Feer wemahtE aresn
58 180036 |ARTI HANDA [CIT{TDS) [DELHI [DIT(BPR)- [DELHI /
! .24 SFP 2009
59 (78010 M.D. KABRA [CIT(C)-1 IDELHI CIT-2  [INDORE [T.K. SHAH || i
_ ' __[77042 _
60  [79058 [VIJAY KUMAR |CIT(C)-2 |DELHI [CIT-6 _ |DELHI owanatr Bengh
AKSHI d RCIEAR Cuir)
61  |79028 [SURBHI CIT(C)-3 |DELHI [CIT-3  [JAIPUR [PAWAN
~ |SINHA MAR
: HARMA
1031
62  |85070 |R.S. MEENA [CIT(ITAT)[DELHI [CIT(A)]-8 |DELHI |NITIN
‘ -3 UPTA
26
63  [86015 [DURGA CIT(ITAT) [DELHI [CIT{A)-5 |[DELHI ~|B. MURALI
HARAN -6 / MAR
ASH 83058
64 019 [PRAVEEN CIT(A}-1 |DELHI [DITINV) [KANPUR |ANAND DEE
KUMAR 80031
65  [84022 ISURAJ BHAN [CIT(A)-3 lDELHI CIT(A)-1 |[BHOPAL [B.L. RAZDAN
. : 77026
66  [83058 |B. MURALI IT(A)-5 [DELHI [CIT-10 |CHENNA|L.H. MANNE
[ 79066 -
67 p2046 GIRISH KR.  [CIT(A)-7 |DELHI [CIT-12 |DELHI U.P. MASSAR
SHWARI _ v [78072
68 86026 GUPTA [CIT(A)-8 [DELHI [CIT{I-TAX ]DELHI RADIP
& CT), EHROTRA
CBDT 88037 .
- 169 2013 MEETA CIT(A)-10|DELHI |CIT-8  |[DELHI H
AMBIAR v |BARDHAN
2045
70 038 H CIT(A)-11[DELHI [CIT(TDS) |DELHI HANDA
KUMAR ' v 36
GUPTA
4 /\/v\.) |
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. J)'n , ~r87054 MOHANISH  [CIT(A}-13|DELHI EDIT(EXEMIDELHI
VERMA P) .
N A
72 |85031 {J.B. CIT(A)-15|DELHI [CIT{OSD) |[DELHI IN RELAXATION OF|
LMAHAPATRA N T.P. ON|
. ADMINISTRATIVE
QUIREMENTS
73 6022 RAKESH CIT(A)-17 [DELHI [CIT(JUDL) MUMBAI K. A. -
= - IGOPINATHAN
PALIWAL _ 7018
74 |84069 F‘EJGESH CH. CIT(A)-IBrDELHl CIT(A)-1 |DELHI {PRAVEEN
_ | /
‘ 4019
75  [87088 [BHARAT CIT(A)-24[DELHI |[CIT(A)-3 [DELHI |SURAJ BHAN
HUSHAN E“m
76 (85040 [RAVINDER  [CIT(A)-26[DELHI [CIT(A)-10 |DELHI EaEETA
SINGH GILL _ ’D + [NAMBIAR
. 182013
77 [83019 |ASHUJAIN  [CIT(A)-27[DELHI [CIT-15 [DELHI [S.M. ASHRAF,
: v 81042
78 184055 [S.K. CIT(A}-28[DELHI [CIT(C)-3 [DELHI , [SURBHI
ICHOWDHARI | / INHA 79028
79 15 [DAVENDRA  [CIT(A)-29DELHI [CIT ALWAR [SUSHIL
ISHANKAR o mk
~ ‘ 79060
80  [87023 [SANJAY CIT(CO) - [DELHI  [CIT-20 OLKAT [T.P.
- [KUMAR L A SHNA
‘ ’ KUMAR
. 3055
rsl 82024 SH CIT(JUDLIDELHI [DIT(L&R)- [DELHI |S.S. BAJPAI
MAR ' 2 176043
82 37 ISAMIR IDITATSC)HDELHI [CIT(A)-11 |[DELHI [RAKESH
MUKHOPADH +~ [KUMAR
YAY GUPTA
{83038
83 061 [K. AJAY CIT(A&J),[DELHI [CIT VIJAYA [R.C.
MAR CBDT - : NADA [PRAMANIK ‘;ntrai AdministrativeT’ib al|
8015 WW}? Unal
84  [88037 [PRADIP CIT(I-TAXIDELHI [CIT(CO) DELHI ‘:ANJAY l . f
: HROTRA [& CT),
cecg)r 7023 24 SEP 2009
85  [84036 [BHANU " ICIT(VIG.),[DELHI [CIT(A) SHIM ! - .
TAP CBDT ,
INGH BISHT | - 5005 Guwahati Bench
‘GUJIRA :ccrr(ccm AHMEDABAD Lo 2 0N
e
79033 NAYAN [CIT-4 |AHMED rcrr(A), LJAMNAG [PRAVIN
AD ABAD AR VERMA.
, , 85048
87 183062 FK].RAN BABU [CIT(A)-4 |JAHMED [CIT-16 [DELHI |GOPAL
, ABAD .~ [KAMAL
. 81007
88 81055 HARI  [CIT(A)-11 AHMED [CIT-7 AHMED
, NAICK ~ |aBAD ABAD
89 [81034 JAJIT KUMAR  [CIT(A)-14{AHMED CIT IBILASPU
- [PANDA ABAD |R




,
. J'go 83059 [NATHU SINGH [CIT(ITAT) [AHMED [CIT(A)-4 [AHMED [KIRAN BABU
; DAYAM -3 ABAD ABAD [83062
91 1035 |ADITYA CIT(A)-5 |[SURAT (CIT(A)-4 [SURAT
VIKRAM
92  [840S59 [D.B.R. V. CIT(A)-5 [BAROD [CIT(A)-6 [BARODA KISHORE KR.
PRASAD A AWAHARE
, _ 84013
93  [84013 |KISHORE KR. [CIT(A)-6 |BAROD [CIT(A)-5 [BARODAID.B.R.V.
-~ IVYAWAHARE A PRASAD
84059
94  [85048 [PRAVIN CIT(A) WAMNA [CIT(C)-3 |CHENNA
VERMA GAR i
95  [80018 H OJHA[CIT VALSAD [CIT(A) AMU|NATHAN IN RELAXATION OF
NDRY |RAUL 80056 [T.P. ON|
ADMINISTRATIVE
. , GROUNDS
96  |85004 [GIRIJA DAYALICIT(A) [VALSAD [CIT VALSAD [RAJESH
‘ OJHA 80018
KARNATAKA & GOA: CCIT(CCA) BANGALORE
97  .|85037 ILAKSHMI CIT(A)-1 BMG&PIM@O IBANGAL |ANIL KUMAR
DE PURI |- JORE [R(RT]) |ORE AGGARWAL
79010
98 187098 [RAJU CIT(A)-3 [BANGAL[CIT(A)-5 [BANGAL |D.P. HAOKIP
TAYENG ORE ORE 185068 ,
99 85068 |D.P. HAOKIP [CIT{A)-5 |BANGAL|CIT(TDS} |GUWAH ASHOK IN RELAXATION OF
. ORE ATI KUMAR T.P. - ON|
SINHA 84026 |ADMINISTRATIVE
UIREMENTS
100 [85060 [SADANANDA [CIT(A)-6 [BANGAL|CIT(A)-1 [BANGAL SHMI
SANBARSA ORE IORE HANDE PURI
101 187028 [HARSH CIT(ITAT) [BANGAL|CIT(CO) BANGAL £ N&:&q meﬁa?' isirative fribunaty
PRAKASH |1 ORE ORE A Bl
102 [87065 [POONAM CIT(CIB) [BANGAL(CIT(CIB) CHANDI {
IKHAIRA ORE GARH 24 SEP 20 |
SIDHU
103 [79010 |ANIL KUMAR [DIRECTO[BANGALICIT(INTL. [BANGAL Guwahati Bent
AGGARWAL [R(RT) |ORE [TAX) ORE ﬂg"\’a F’d’_t' eng
104 |87055 MILIND CIT(AUDI [BANGAL/|CIT(CIB) |[BANGAL {POONAM e
MADHUKAR [T) ORE ORE KHAIRA
: HUSARI SIDHU. 87065
105 [81051 [Y.A. CIT(A) |[HUBLI [CIT-2 = [PUNE |V.D. PARMAR
MABRUKAR 79074
106 |80011 [V.K. SEHGAL UOP CIT ELGAU|DIT(ITSC) [DELHI [SAMIR IN RELAXATION OF
M N txyxﬂopm T.P. - RETIRING IN
AY 84037 |AUGUST, 2011
KERALA: CCIT{CCA) COCHIN | A
107 |82069 [MANOHAR D. [CIT(A)-1 |COCHIN[CIT(CIB) [COCHIN [NISHI NAIR
LAHANSKAR 2017
6
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-/t
408 82018 [NARHARI CIT{A)-2 |COCHIN [CIT(C) {H’YDERA IN RELAXATION OH
» BISWAL : : BAD .P. ON
MINISTRATIVE
'QUIREMENTS
109 86025 |SUSIE S. CIT(A)-4 [COCHIN|CIT(A)-18 [MUMBAI/ANIL MEHTA
VARGHESE ' ' 85014
110 - [84045 [RASHMI CIT(A)-5 |COCHIN |DIT(BPR})- [DELHI |KIRAN
SAXENA ~ 2 /OBEROI
SAHNI VASUDEV
78027
111  [87031 |[SUMANT CIT(CO} |[COCHIN|CIT(A)-2 [COCHIN [NARHARI
SINHA ISWAL
82018
112 [|81041 [SURESH '|CIT(TDS) [COCHIN [CIT(A)-1 . [COCHIN OHAR D.
" |CHANDRA , SKAR -
RA . 82069 entral AdministrativelTribunal
113 |83067 {S.C. SONKAR |[CIT(AUDI|COCHIN[CIT(A}-4 [COCHIN [SUSIE S. F Y FYAAG Jried
T) VARGHESE
86025
114 [78014[SK. RAY CIT TRIVAN |CIT(ITAT)- [DELHI 74 SEP 2009
DRUM |10(INT.TA .
X) *
MP & CHHAT.: CCIT(CCA) BHOPAL Guwahati Befch
115 81019 [BAJRANG DAS|cIT HOPAL |DIT(INV) BHOPAL [VINODANAN il,""g‘éil |
VISHNOI JHA 83033 ’
116 [77026 B.L. RAZDAN [CIT(A)-1 [BHOPAL|CIT (JAMMU [VIRENDRA
!B SINGH 85056
117 83033 [VINODANAND [DIT(INV) [BHOPAL|CIT BHOPAL [BAJRANG
, JHA DAS VISHNO!
81019
118 86010 [PATANJAL]  |CIT(TDS) [BHOPAL|CIT(A)-3 [BANGAL [RAJU
ORE - [TAYENG
5 : 7098
119 [77048 [L.R. NAYYAR |[CIT-2  [JABALP [CIT-1 JABALP
UR UR
120 {78023 [SUBHASH CIT(A}-1 [JABALP [CIT-2 JABALP [L.R. NAYYAR
UR _ UR 77048
121 81023 [REKHA GOEL [CIT HUJJAIN {DIT(VIG) |DELHI (N.K.SANGWA [IN RELAXATION OF
N 80009 T.P. ON
v ADMINISTRATIVE
[REQUIREMENTS
122  |82055 [S.C. AGARWALICIT(A) |UJJAIN [CIT JJAIN [REKHA
(DR.) _|IGOEL 81023
123 {79079 [NUTAN A. CIT-1 NDORE [CIT-29 }MU'MBAI ESH
WODEYER ANDHU
GOEL 82036
124 [77042({T.K. SHAH [CIT-2 [INDORE [CIT-1 INDORE [NUTAN A.
WODEYER
: 79079
125 [81016 [NUTAN CIT(A}  |GWALIO[CIT MEERUT/DEVENDRA
: - SHARMA R ISWAROOP
SAKSENA
79017
7 4
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p ~ MHA.: CCIT(CCA) PUNE
126y [79074 V.D. PARMAR [CIT-2 !PUNE CIT(C) PUNE
127 181026 [SURENDRA CIT-4 PUNE |DIT(TP) PUNE TAJINDER
MAR SINGH 82048
'ANDEY '
128 2028 AMRESH CIT(A)-1 PUNE [CIT-4 ' [IPUNE SURENDRA
CHANDER : MAR
SHUKLA PANDEY
81026
129 |82048 [TAJINDER  [DIT(TP) [PUNE [CIT(A)}-1 [PUNE |AMRESH
SINGH CHANDER _ 7
ggouzms A [Ceptral Administrative Tr bunal
130 {83020 [PRADEEP CIT(TDS) [PUNE CIT(AUDIT|CHANDI % _ :
: ISHARMA ) GARH
24 SEP 2009
131 84023 [MANOJ gIT(AUDl PUNE |CIT(A)-4 [PUNE
MAR SINGH .
GHIT) TS Guwahati Ben:
132 177034 |A. CIT-1 DIT(EXEM|[BANGAL ﬂamz“r TS
‘ SOORIANARAY P) ORE '
ANAN A .
133 78019 }D’K DAS CIT-2 _ THANE |CIT(TDS) [BHOPAL [PATANJAL!
SHARMA 10
134 {81030 SHAN CIT-3 THANE |[CIT-1 THANE |A.
’ : SOORIANARA|
SHARMA YANAN
) 77034
135 82072 (ANIRUDH RAI [CIT(A)-1 THANE CIfl‘-2 THANE K. DAS
A SHARMA
78019
136 . 186056 |A. VASANTHA [CIT(A)-2 [THANE [CIT-3  [THANE SHAN
KUMAR . KUMAR
SHARMA
81030
137 (78028 K. CIT-1 OLHAPCIT-6 MUMBAI
SATYANARAYA R
A .
138 [79009 [SURESH CIT-2 _ [KOLHAP|CIT-3 SURAT
: ANDHHYALA R :
[139 [83013 [SUNJAY CIT(A)  [KOLHAP|CIT(A)-6 AIDHANWANTA
KUMAR PATRA| UR 'R PRASAD
81052
MHA.: CCIT{CCA) NAGPUR
140 79025 [T. CIT-2 NAGPURICIT-1 AGPUR
IJAYASHANKA
R
141 82035 [S.S. NARAIN [CIT(A)-1 AGPURCIT-2 NAGPUR|(T.
IJAYASHANK
79025 -
8




1142 [84049 S.S.S. CIT(A)-2 [NAGPUR CIT(A)-1 |NAGPUR[S.S, NARAIN T
82035
=
143 185036 DV, REDDY CIT(TDS) [NAGPUR CIT(A)-2 |NAGPUR[S.Ss. _
HARAMARB
_ RAY
\J 84049
DGIT(TRG), NADT NAGPUR
144 }33003 UN S. DL.D |NAGPUR CIT(A)-7 |DELHI |GIRISH KR.
HATNAGAR GIT(TRG) ~ [MAHESHWA
-1,NADT RI 82046
CCIT(CCA) MUMBAY
145 {78007 IMUKES CIT-11  [MUMBA CIT(C)-4 rMUMBAI .C. MISHRA
KUMAR 77004 - _—
> _1Central A, inistean: 4 Triboma
146 78018 [POONAM CIT-12 |]MUMBA DIT(INT.T [MUMBA][ e T iDUng
___burr . I | AR .
147 177024 M.N A, CIT-18 MUMBA [CIT4 MUMBAI
CHOWDHARY I 24 N3 9
148 78035 |A K. MEHRISH|CIT-25 FIUMBA CIT-7  |MUMBAI ' j , ] -
. ' _ ! Guwahati g, |
149 (79070 JAGTAR CIT-21 BAICIT-20  MUMBAI K. TARIF grerc
J SINGH ’1 EHRISH L\QL kL
. 8035
150 ’84041 SHAFIQUR  |CIT-22 “MBA [CIT(A)-1 IMADUR |REENA JHA
‘RAHMAN, AT TRIPATHI
K . 88009
151 (78037 ’DIL[PKUMAR CIT-25 UMBA (CIT(DR)IT [MUMBAI K.C.
SC-2 GHUMARIA
82066
152 [83052]s. CIT-28 MUMBA |CIT(A)-25 |[MUMBAI ASHA
SANKARALING I ' AGARWAL
AM 83029
153 82036 DESH CIT-29 UMBA DIRECTO |MUMBAI SEEMA
: BANDHU I R(RTI) KHORANA
GOEL PATRA 83026
154 181040 [SANJEEV CIT(TDS) MUMBA |CIT-11 MUMBAIMUKESH
KUMAR : ‘ KUMAR
ROL ~ [78007
155 {77004 J.C. MISHRA CIT(C)-4 |MUMBA |CIT-1 MUMBAI
[
156 (83015 [AVINASH CIT(ITAT) MUMBA CIT(CIB) UMBAIR. BHAMA
CHANDER -2 86018
TEJPAL
1157  [82010 NDRA  [CIT(ITAT) [MUMBA CIT-25 UMBAIDILIP KUMAR
-7 78037
158 82044 Is. CIT(ITAT} MUMBA ICIT CALICUT
UDHAYAKUMA|-8 I
RAN
159 - 77010 CIT(ITAT) MUMBA |CIT- 12 BAI[POONAM
CHELLAPPAN |-9 I DUTT 78018
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16 (88026 [YESHWANT U. |CIT(ITAT) [MUMBA [CIT(A)-31 |MUMBAI|OM
CHAVAN k12 I PRAKASH
MEENA
: 84073
161 [86040 IV VIJAY [CIT(ITAT) [MUMBA [CIT(A)}(C)- [MUMBAI[KRISHAN KR.
NABAR - - 1 [KANWAT  [EER ot Administrativi Tribunal
13(INT.T 2064 Eran ey
AX) ‘
162 80016 [PRADIP CIT(A)-1 |MUMBA [CIT-22 BAISHAFIQUR
: KUMAR DAS 1 RAHMAN ‘
MALLIC 94 SEP 4009
: 84041
163  [80024 [SURESH ICIT(A)-2 A [CIT-21 - |MUMBAIJAGTAR Guwahati Bginch
KUMAR SINGH 79070 - ‘ﬁ-;;m—;ﬁg
SATAPATHY _ areic A
164 (81033 |RAKESH CIT(A)-3 IIMUMBA CIT(A)-1 |[MUMBAI{PRADIP
MOHAN KUMAR DAS
: - 80016
165 81052 [DHANWANTAR|CIT(A)-6 [MUMBA [CIT(A)-2 |MUMBAI|SURESH
PRASAD [ KUMAR
|SATAPATHY |
80024
166 83046 [PRAGATI CIT(A)-7 [MUMBA |CIT(ITAT)- MUMBAI [AVINASH * UPTO AGT, 2010 -
' I 2 . CHANDER  |SON STUDYING IN
TEJPAL CLASS 10™
. 83015
167 |81059 [SHANTA CIT{A)-9 [MUMBA [CIT(a) VISHAK [PRAFULLA
SUJATA 1 F{APATN [KUMAR
ABROL AM DASH 81046
168 [82049 [SREEKANT CIT(A)-IIWA CIT(TDS) [MUMBAI|SANJEEV
CHATTERJEE [KUMAR
ABROL
: 81040 :
169 83077 [LAV CHANDRA|CIT{A)-12 [MUMBA [CIT DIBRUG [DEEPA * UPTO AGT, 2010
JOSHI - 1 ARH * [KRISHAN ON MEDICAL
- 77032 GROUND
170 |84048 [T. SASI CIT(A)-16 MUMBA [CIT(A)(C)- MUMBAIJKUNTAL  |* TRANSFER WILL
[KUMAR ' 1 5+ [KUMAR SEN (TAKE EFFECT FROM
84050 1.9.2009. WILL
FFUNCTION AS CIT
(OSD) TILL
. 31.8.2009.
171 [85014 |ANIL MEHTA [CIT(A)- 18 MUMBA [CIT(A)-7 |[MUMBAI{PRAGATI
MAR
l] ' Jgo:;s
172 - 83029 [ASHA cx'r(A)-:zsIMUMBA CIT(AUDITMUMBAI Eg.lmv
AGARWAL 1 1).2 MAR
: SINGHAL
76039
173 {84073 [OM PRAKASH [CIT(A)-31|MUMBA [CIT(ITAT)- MUMBAI[YESHWANT
MEENA I 12 ' U. CHAVAN
A 88026
174 85011 V. CIT(A)-33 [MUMBA CIT(A)(C)- [MUMBAI|ANURADHA
INGAM I 4 HATIA
IMAHAL 84032
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175 182064 IKRISHAN KR. ICIT{A)(C)-MUMBA CIT(ITAT)- MUMBAIRAJIV VIJAY {
‘ KANWAT 1 1 13(INT.TA NABAR Guwahati Bnoly 7
X) 86040 D ek L
176 84032 ANURADHA CIT(A)(C)- MUMBA [CIT(T.P)-2 [MUMBAI ALPANA N L
BHATIA 4 I SAKSENA T
. 185026
177 184050 [KUNTAL CIT(A)(C)-IMUMBA |CIT ASANSO * W.E.F. 1.9.2009
KUMAR SEN |5 I L* EING RETAINED IN
MUMBAI UPTO
31.8.2009 TO
COMPLETE
IMPORTANT
SUPREME COURT
CASES
178 83026 |SEEMA DIRECTO[MUMBA |CIT ELGAU [V.K. SEHGAL ‘
: KHORANA R(RTI) 80011
ATRA
179 86018 ’R BHAMA CIT(CIB) [MUMBA [CIT(A)-12 1MUMBA1 AV
I - HANDRA
OSHI 83077
180 81045 [ANUP CIT(AUDI MUMBA |DIT(ITSC) [MUMBAI |RUBY
AGARWAL T)-1 if SRIVASTAVA
86034
181 76039 VIJAY KUMAR |CIT(AUDI|MUMBA CIT-3 MUMBAI
SINGHAL T)-2 1
182 77018 K. A. . {CIT(JUDLIMUMBA [CIT-2 MUMBAI RETAINED IN
GOPINATHAN P Al - 77
BATCH OFFICER -
UNDER
ICONSIDERATION
ZONE OF
PROMOTION
183 79063 INISHI SINGH [DIT(VIG)- [MUMBA CIT(VIG.), DELHI [BHANU IN RELAXATION OF
1 I CBDT / FRATAP T.P. ON
. INGH BISHT|ADMINISTRATIVE
84036 REQUIREMENTS
184  |86034 RUBY DIT(ITSC) MUMBA [CIT(AUDITIMUMBAIANUP S
SRIVASTAVA )-1 GARWAL
: 1045
185 182066 [K.C. CIT(DR)ITF«IUMBA CIT(ITAT)- MUMBAI[S.
GHUMARIA  |SC-2 8 UDHAYAKUM
ARAN 82044
186 {85026 |ALPANA CIT(T.P)- MUMBA [CIT(A)-33 ALV,
SAKSENA 2 I MAHALINGA
M 85011
NER: CCIT(CCA) GUWAHATI
187 {80042 [TRIDIV T(CO} |GUWAH [DIT(INV) |GUWAH
OHAN DAS ATI ATI
188 84026 [ASHOK |CIT(TDS) [GUWAH [CIT(A)-1 |GUWAH
. PUMAR SINHA ATI ATI
189 185067 K. TIMOTHY |CIT{AUDI|GUWAH CIT(CO) |GUWAH [TRIDIV
MIK T) ATI ATI MOHAN DAS
80042
11 /]/H
-
g oo
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590 73018 D.B. RAO . [CIT(A) [SHILLO [CIT(A)-1 |[KOLKAT
: : NG A
193¢ 77032 [DEEPA CIT DIBRUG[CIT-1 ' |GUWAH IN RELAXATION OF
KRISHAN ARH . ATI T.P. ON
: ADMINISTRATIVE
[REQUIREMENTS
NWR: CCIT(CCA) CHANDIGARH
192 017 IR.AMAN CIT(A)-1 [CHANDI [DIT(INV) kumm [VUAY
KUMAR GARH A KUMAR
GOYAL 83054
193  [84031 [SUNALI CIT(CO) [CHANDI|CIT-10 |DELHI _ [HAR PRASAD
ARORA - |GARH / KAIN 79069
194 85056 [VIRENDRA  |CIT JAMMU [DIT(INT.T DEL%SUNIL
: SINGH : - lax)-2 KUMAR —
) OJHA 85055 CentralAdmlmstrati e Tribunal
195 19 [PRAMOD CIT(A) JAMMU(|CIT(CO) [CHANDI |SUNALI e RASTerg
KUMAR Q. GARH [ARORA
SRIVASTAVA AMRITS }84031
AR) . 24 SFp 009
196 [80026 [KISHORE CIT-2  [LUDHIA [CIT(A)(C) |[LUDHIA
‘ KUMAR SINHA NA INA .
7 (78044 [B.B CIT(C) |LUDHIA [CIT-2 | LUDHIA lésnonE Quuwahas Re’l?h
19 .B. - T ~arred
MOHANTY NA NA KUMAR TARTE “arerflss
' . SINHA 80026
198 (83054 [VIJAY KUMAR [DIT(INV) {LUDHIA [CIT-14 [DELHI IS.K.
© NA : \/SRIVASTAVA
78025
ORISSA: CCIT(CCA) BHUBANESHWAR
199 (78078 MAQBOOL  [CIT(A)-1 [BHUBA [CIT-2  |LUCKNORAJESH
MED NESHW W CHANDRA
AR SHARMA
180020.
200 {86005 [RAVINDRA  [CIT CUTTAC [CIT(A) CUTTAC [MITALI .
A KUMAR ‘ K K MADHUSMIT
, : A 88013
201 188013 [MITALI CIT(A) |CUTTAC|CIT(AUDIT[PUNE |MANOJ
MADHUSMITA ) KUMAR
: SINGH 84023
RAJASTHAN: CCIT(CCA) JAIPUR
02 {79067 [DEVI SAHAI [CIT-2  [JAIPUR [CIT(A)-3 WAIPUR |[RAMESH
CHOPRA CHANDRA
GUPTA
. : : 83010
203 [81031 [PAWAN CIT-3  [JAIPUR [CIT{AUDITUAIPUR [PUSHPLATA
Fumn ) SRIVASTAVA
SHARMA 82057
204 [76034 F‘:ARESH CIT(C) [JAIPUR [CIT(TDS} JAIPUR [RAKESH
UMAR MOHAN
GARG 83006
205 83010 H CIT{A}-3 WJAIPUR [CIT(ITAT)- JAIPUR -
~ [CHANDRA 2
IGUPTA
12 ——
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)‘206 78064 [J.L. CIT(C)(A) JAIPUR [CIT(C) [JAIPUR |NARESH
; BASUMATARY : KUMAR
—y , 76034
207 83006 [RAKESH CIT(TDS) JAIPUR [CIT(C)(A) MAIPUR M.L.
- [MOHAN GARG IBASUMATAR
Y 78064
208 182057 PUSHPLATA [CIT(AUDIWAIPUR |CIT-2 _ |[KOLHAP |[SURESH
SRIVASTAVA [T) JANDHHYAL
A 79009
209  [79060 [SUSHIL CIT ALWAR [CIT-2 = UAIPUR* [DEVI SAHAI |* UPTO AGT, 2010
KUMAR SAHAI : CHOPRA  [|ON
79067 ADMINISTRATIVE
REQUIREMENT
A TH: CCIT(CCA) CHENRAL Central Administrative Tribunal
210 (388024 !HAR.I BANSH (CIT-7  [CHENN [CIT(A)}-2 |CHENNA Wmﬁm ey
Al i :
CHAUDHARY _
"[211 {83042 [YOG RAJ CIT-9  |CHENN [CIT-8  |CHENNA 2 4 SFo 9nno
SAINI Al I
212 (79066 [L.H. MANNE |CIT-10 EIHENN CIT-6 ICHENNA Guwahati Behch
213  [86021 [PRAMOD CIT(A)- CHENN [CIT(C}-2 |CHENNA MOHAN N "'“F*"ﬁa
F:U'MAR 3/CIT(A)( |AI I BARMAN
TU) 182047
214 |87085 F SANKARAN [CIT{A}-4 |CHENN CIT(ITAT)--E{UMBAI K.M. VERMA [* W.E.F: 1.8.2009 —
Al 10 78068  |ON RETIREMENT OF
: _|SHRI K.M. VERMA
215 86024 MAHENDRA [CIT(A)-5 [CHENN [CIT(C)-1 |CHENNA|G.N. PANDEY
SINGH Al I 78006 -
216 182070 (K. RAMESH  [CIT(A)-6 |CHENN |CIT(AUDITICHENNA
: ' Al )-1 I
217 186057 |ASHOK CIT(A}-9 |CHENN [CIT(A)-4 * |CHENNA[E. * TRANSFER WILL .
MAR Al o SANKARAN [TAKE EFFECT FROM
. 87085 1.8.2009
218 {77030 [CHITRA CIT(A}-12|{CHENN [CIT TRICHU
RINIVASAN ‘ Al R
219 [84010 Fmop KUMARDIT(INV) [CHENN [CIT-1  |KOLHAP K.
ANDEY. - [AI UR SATYANARAY
: ANA 78028
220 78006 (G.N. PANDEY [CIT(C)-1 |CHENN [DIT(EXEM|CHENNA
Al P).
221 82047 HARAMOHAN [CIT(C)-2 [CHENN |DIT(INV) |CHENNA[VINOD
BARMAN Al 1 KUMAR
PANDEY
84010
222 187032 |OMKARESHW [CIT(ITAT} [CHENN |CIT(A)  |SALEM
AR CHIDRA |4 . Al VICHAND
: RAN 87077 °
223 82054 ASHUTOSH [CIT-2  |COIMBA|CIT-1 COIMBA-
' CHANDRA TORE TORE
224  |84027 [JASON P. CIT(A)-1 |COIMBA [CIT(ITAT)- [BANGAL [HARSH
‘ }BOAZ TORE |1 ORE  [PRAKASH
87028
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. )‘225 . 184066 VISHWAS IT(A)-2 |COIMBA|CIT-2 COIMBA |ASHUTOSH
s [RATTAN TORE TORE |[CHANDRA
o 82054
226 [87077 |R. CIT(A) {SALEM [ADDL.DGI[NAGPURIARUN S. IN RELAXATION OF
RAVICHANDR | {T(TRG)- BHATNAGAR [T.P. ON
AN 1,NADT 83003 ADMINISTRATIVE
[REQUIREMENTS
227  |78026 [D. DAS GUPTA/[CIT - [PONDIC [CIT(CO) [BHUBAN
HERRY IESHWAR .
UP(E): CCIT(CCA) LUCKNOW
228 . 80020 |RAJESH CIT-2 UCKN [CIT(A)-1 [LUCKNO[BHAGWAN
"ICHANDRA ow W DAS GUPTA
SHARMA 1049
229 [85050 ]SATB[R CIT(ITAT) [LUCKN [CIT(A)-1 |CHANDI [RAMAN
SINGH -2 (0} GARH [KUMAR
GOYAL
‘ 84017
230 {81049 BHAGWAN  [CIT(A)-1 |LUCKN [CIT(ITAT)- [LUCKNO |SATBIR
DAS GUPTA ow 2 W SINGH 85050
231 78042 [DHIRENDRA %IT(AUDI Iégfzrm CIT(A)-16 BAI|T. m ol Bt e
84048 S UITEETS _ATe
232 (86059 |RAMESH CIT(A)  [BAREIL [CIT BAREILL . .
KUMAR Y Y 94 <cp 9009
233 (78046 |S.S. KANNAN [CIT ALLAHA [CIT PONDIC |D. DAS ; e
. . |BAD HERRY [GUPTA ~
78026 Guwahati Berjch
234 [85005 |ASHIM CIT(A) |ALLAHA |CIT(JUDL)[DELHI _|RAJNISH arEEl =S
. KUMAR lBAD S /KUMAR ,
- [82024
UP({W): CCIT{CCA) KANPUR
235  [78008 [DIGVIJAI CIT-1 |AGRA [CIT-2 GUWAH
MAR - ATI
236 (79017 DEVENDRA [CIT E;{IEERU CIT-4 AHMED [RAJIV NAYAN
SWAROOP ABAD |PRASAD
SAKSENA 79033
237 84030 [RAJIV JAIN [CIT(A) ERU [CIT(A} |MUZAFF P.K.
F’E ARNAGA |AMBASTHA
IR 85002
238 (79059 [GUNJAN CIT ZAFF|CIT{OSD) [MUMBAI IN RELAXATION OF
- IMISHRA NAGA| , T.P. ON
: ADMINISTRATIVE
_ ~ UIREMENTS
239 85002 [P.K. CIT{A) |MUZAFF|CIT ZAFF [GUNJAN
' AMBASTHA ARNAGA ESNAGA ISHRA
. . ' R ‘ 9059
240 (78054 [AMITABH CIT-1  [KANPUR|CIT-18 P\AUMBAI N.A.
[MISRA : CHOWDHAR
Y 77024
241 1025 [VINOD KUMAR(CIT-2  [KANPUR|CIT(A)-1 [AHMED
: IMATHUR ABAD




242 031 ANAND DEEP Pnam RICIT-1 KANPUR
: MISRA 78054
7 243 035 [KAVITA JHA CIT(TDS) (KANPUR|CIT-2 fcmpun NOD
1025
WB: CCIT{CCA) KOLRATA
244 «J. VINAYA (CIT-5  [KOLKAT|CIT-28 MBAI(S.
MAR A A SANKARALIN
GAM 83052
245 177011 G.S. KURUP  |CIT-9 OLKAT|CIT-4 KOLKAT _
A {Chntrat Administrative THbunzd
246 007 VIRENDER  [CIT-10 FOLKAT IT(C)-1 |KOLKAT s W@IT‘WT'm R
SAKSENA - T“‘ﬂ
247 1017 BIJOY KUMAR |CIT-15 II;OLKAT CIT-10 OLKAT [VIRENDER 74 SEP 200
SHRA . MAR _ .
: SAKSENA ) :
, 007 Guwahati Bengh -
248 S5 [T.P. KRISHNA [CIT-20 [KOLKAT |CIT-9 OLKAT |G.S. KURUP RICRERCIRRIE
A , 77011 T
249 84003 oD CIT-21  [KOLKAT [CIT(A) ERUT JAIN
. 184030
UPTA . '
250 (87041 [PANKAJ - CIT(TDS) [KOLKAT |CIT(C)(A)- Kouavr V. DAVE
1 80015
YARTHI _
251 7069 [YOGESH CIT(A)-8 OLKAT CIT(C)(A}- [KOLKAT
ANDE 2 A !
252 029 MOHAN cnw-n OLKAT (CIT(TDS) |KOLKAT [PANKAJ
KUMAR
SINGHANIA YARTHI
~ 87041
253 7025 HOUVIK CIT(ITAT) OLKAT [CIT(A)-8 |[KOLKAT IYOGESH
4 : PANDE
7069
254 009 SUSHIL CIT(ITAT) KOLKAT CIT(A)-9
-5 SUJATA
ROL
1059
255 v DAVE CIT(C)(A)-[KOLKAT|C ALPAIG
1 A RI . ENGZONGP
79078
256 P7os7 I IT(EEXE |[KOLKAT|CIT-4
ANANA A AD mmwasm.
RAKASH
1001
257 182039 [PAUL CIT(AUDIKOLKAT |CIT(AUDITIBANGAL
EORGE T) ORE
_ 7oss
258 185064 |VIJAY KUMAR|CIT(JUDLIKOLKAT CIT-21 OLKAT [PRAMOD
' UPTA
003
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259 84058 DEVARAM  [CIT(A) |ASANSO|CIT(ITAT)- [KOLKAT
1. SINDHAL L 3 A
260 {79078 [C.L. IT %ALPAIG CIT SILIGUR RELAXATION OF
FDENGZONGPA RI .P. ON
MINISTRATIVE
QUIREMENTS
2. The following officers are retained at their existing Charge for reasons mentioned against each :-
f 8.NO. NAME & CODE REASONS
1. BALBIR VERMA (80012} RETAINED TILL AGT, 2010 - DAUGHTER IN CLASS
, : 10™
2, DR. J. ALBERT (87044) RETAINED TILL AGT, 2010 - SON IN CLASS 12™
3. PROMOD CHANDRA SRIVASTAVA ( RETAINED TILL AGT, 2010 -~ SON IN CLASS 12™
78013} : ‘ :
4. GOPAL MUKHERJEE ( 80027) RETAINED TILL AGT, 2010 - ON MEDICAL
GROUND OF SPOUSE /[ ADMINISTRATIVE
REQUIREMENT OF DGIT (SYSTEMS)
S PUSHKAR BHATNAGAR ( 86044) -RETAINED TILL AGT, 2010 - ON MEDICAL
‘GROUND
6. SUBIR KUMAR MITRA ( 74039) RETAINED TILL AGT, 2010 - RETIRING IN
: ' NOVEMBER, 2009 '
7. BONANI GHOSH ( 79082} | RETAINED TILL AGT, 2010 - ON MEDICAL
GROUND ‘
8. SURESH KUMAR MITTAL ( 84040) RETAINED TILL AGT, 2010 - ON ADMINISTRATIVE
REQUIREMENTS
9. PRASAN KUMAR DASH ( 82042) RETAINED - FOR COMPLETING TENURE IN CBDT
10. BISWANATH DUTTA ( 77014) RETAINED - 77 BATCH OFFICER - UNDER
CONSIDERATION ZONE OF PROMOTION
11. VINOD KUMAR PODDAR ( 76037) RETAINED -~ 76 BATCH OFFICER - UNDER
: , ] CONSIDERATION ZONE OF PROMOTION
12. VINOD KUMAR MANGOTRA (77001) RETAINED - 77 BATCH OFFICER - UNDER
__| CONSIDERATION ZONE OF PROMOTION
13. SUDHIR CHANDRA ( 76033) RETAINED -~ 76 BATCH OFFICER - UNDER
CONSIDERATION ZONE OF PROMOTION
14. BALJEET SONDHI (74007) RETAINED - ON ADMINISTRATIVE
REQUIREMENTS ' -
15. D. RAVINDRAN (77006) RETAINED -~ 77 BATCH OFFICER - UNDER
: CONSIDERATION ZONE OF PROMOTION
16. JASWANT SINGH (76057) RETAINED - 76 BATCH OFFICER -~ UNDER
CONSIDERATION ZONE OF PROMOTION
17. P.K. RAY {77023) RETAINED - 77 BATCH OFFICER - UNDER

CONSIDERATION ZONE OF PROMOTION

3. All the Officers who are to be relieved should be relieved on or before 2274 July, 2009 positively
under intimation to the Board. The compliance reports regarding relieving/ joining of the above officers
may be forwarded by the concerned CCIT(CCA) to the Database Cell by 31¢ July, 2009 positively..
However, in the case of Shri E. Sankaran (87085) and Shri Kuntal Kumar Sen (84050), they will be
relicved on the dates indicated against each and the intimation of their relieving may be sent to the
Database Cell. Simultaneously. all' officers transferred vide this Order shall also E.Mail their joining
gov,in.

details to the Database Cell at the E.Mail address - dbe.c




3. The status of Vigilance Clearance in respect of the officers being u'axisferred will be indicated by
the CCIT(CCA) concerned when they are relieved. .

6. Hindi version of this Order will follow. | /l /v\
I /
(P.G{ Kaladharan)
Under Secretary to the Government of India
Copy to:
1. Officers concerned, ,
2, All Chief Commissioners of Income Tax / Director Generals of Income Tax
3. Principal Chief Controller of Accounts, New Delhi.
4. Zonal Account Officers, CBDT, C/o CCIT, concerned.
S. PSs to FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairmen, CBDT / Members, CBDT / J.S. (Admn.),
CBDT / J.S. (R). ‘
6. U.S. (Hqrs./Per.) / U.S. (DT-P) / U.S. (Ad.VI (a) / U.S. (ADVI]) / U.S. ITCC / U.S. OT / Computer
Cell / Hindi Section for hindi version of the Order.
7. Secretary General, IRS Association / ITGOA / All India Income Tax SC & ST Employees Welfare
Association.
8.

Web Manager for www.irsofficersonline.org website. , /)
(p.e./ KaludBaran]

Under Secretary to the Government of India

el

GentraﬁAdministaaﬁve'ﬁ‘ribunél
A U IR

24 SEP 2009

Guwahati Bench
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F.NO. A-22011/3/2009-Ad. VI
GOVERNMENT OF INDIA
MINISTRY OF FINANCE 24 SEP 2009
DEPARTMENT OF REVENUE
| -~
CERTRAL BOAI}I'.;) *O’F*DIRECT TAXES Guwahati Bench
TR =S
| New Delhi, the 27tt August, 2009
|
| ORDER KOQ. 123 OF 2009
The following postings / transfers of officers in the grade of Cornmissioner of Income
Tax / Director of Income Tax are hereby ordered with immediate effect and until further
orders:
!
8. [RAME CODE FROM[ VICE [REMARES
Ko. [POST | [PLACE POST  [PLACE NAME &
! CODE KO.
! _
1. |S. RAVI . [78048 JON R {VERSION FROM [CIT {TRIVANDRUM [VACANT UPTO AGT, 2010
IDEPUTATION
2. [HEMANTA 7033 [ON REVERSION FROM |CIT-2 GUWAHATI  [DIGVIJAY
BIJOY DEPUTATION KUMAR
MAHANTA {78008}
3. JAHANZEB RB4C11 |ON PROMOTION & DIRECTORIBANGALORE [LAKSHMI UPTO AGT, 2010
AKHTAR IRETURN FROM {RT]) {HANDE PURI
ITRAINING (85037)
4. |BRATATI 79006 ICIT l DHANBAD CIT-5 KOLKATA VACANT
MUKHERJEE i
5. INARSIMHA {89019 CIT(AR'-I CALICUT CIT(A) MANGALORE [VACANT
PRASAD B.S. . _luop) ‘
6. E. &T035 CIT(I'I’A MUMBA!I ICIT{A})-9 |CHENNAI VACANT ION EDUCATION
: SANKARAN T}-10' HUOP) IGROUND UPTO
? AGT, 2010
7. |DIGVIJAY 78008 CIT-Z; GUWAHATI CIT BIKANER VACANT
KUMAR . |WOR)
8. |P.C. MODY 2004 CIT(T}f:'SCHANDIGARH CIT{A) IBIKANER VACANT
) i P
8. H.B.S.GILL EB7031|CIT | [BIKANER CIT(OSD) [DELHI
t {(UoP) ‘ ‘
10. |SHANKAR B8 110 [CIT(A} BIKANER CIT(ITAT} {RAJKOT
LAL MEENA (UOP)
11. PDAYANT 89005 ICIT(A}- 5|[CHENNAI ]CIT (OSD) [DELHI ON ' MEDICAL
MISRA GROUND  UPTO
IAGT, 2010
|
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5. ODE FROM [REMARKS
No.
12. VINOD 8045 [CIT(A) 6/CHENNAT DELH] VACANT ON EDUCATIG
KUMAR ' GROUND ypt
| _IGOEL e AGT, 2010
13. 'SUDHAKAR Figig CIT(AT. [CHENN CIT GORAKHFUR [VAGANT
TIWARI
"-_‘____‘_,____ '
14. |OMKARESH 87032 CIT(A) SUDHAKAR ~ [ON EDUCATION
AR CHIDRA ; TIWARI GROUND U
| (74040) AGT, 2010
15. |SHAFIQUR 83047 CIT(A) 1MADURA] CIT(A)-3 [BARODA VACANT
RAHMAN I {(UOP)
| IMALLIK ~ ] :
16. |RAVI 8101 ICIT(TR [KOLKATA CIT-2 AMRITSAR  IDEVENDRA
SARANGAL -5 ! fuop PRASAD
: SHARMA
N . (79014)
17. IDEVENDER 179314 [ciT 3 AMRITSAR  |CIT-1 AMRITSAR |G.R. SOF]
PRASAD f (77037
| ISHARMA __
18. G.R.SOFT  F7ea7 CIT-1] JAMRITSAR Jerr @) bAMMU* " Tawagm VEER  ["HQRS OF THiS
; SINGH POST  SHAL
! (89020) STAND
,' SHIFTED 10
! UAMMU  FROM
‘ _ 1 AMRITSAR
19.. AMAR VEER 8975 CITA)~ UAMMU g CIT(A}  |AMRITSAR" AGAINST POST
- ISINGH AT OF CIT (A)-13,
MRITSAR) KOLKATA
RANSFERRED
i S cm (),
| ; AMRITSAR
20. PX.RAY  B7cae cmﬁﬁiuxor,mm CIT-2 KOLKATA .L. LAKRA
-1 | 78084)
!i
21. M.L.LAKRA 78084 [ormg KOLKATA Lnﬂx_'lr(zxm KOLKATA ACANT
ON)
| —l
22. [T.P. KRISHNA[3035 [oiT g | [KOLKATA —Jor7 (C-1 |KOLKATA ACANT
KUMAR . | !
| ] J
| /\f‘\
| | —
|
]
7
[
- 2
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8. [NAME CODL [rnou TO VICE REMARKS
No. [POST  [PLACE [POST  [PLACE AME & CODE
! 0.
i 4
23. IAK. 8509 [CIT (A)-]l [HYDERABAD [CIT {A)}-2 |[HYDERABAD ATUL PPRANAY
SATAPATHY . (86033)
24. IATUL 86023 (CIT (A)-2 (HYDERABAD [CIT (A)-4 [HYDERABAD [CHITTA RANJAN
PRANAY PATI
K85039)
25. |A. BHASKAR (81206 [CIT {A)13 |HYDERABAD [CIT (A)-1 |HYDERABAD |A.K. SATAPATHY
© |REDDY (85009)
26. |CHITTA 85039 [CIT (A)}4 |[HYDERABAD [CIT (A)-3 |HYDERABAD | A.  BHASKA
RANJAN PATI i R REDDY
i ) {81006)
27. [KAMIDI 87057 [CIT-4 | IHYDERABAD [CIT-6 HYDERABAD [H.
GANANA SRINIWASULU
PRAKASH (81001)
|
28. H. 81001 [CIT-6! |HYDERABAD [DIT HYDERABAD [JAYANT KUMAR
SRINIWASUL i (EXEMP.) HOTA
U ! (79013)
29. |[FAKIR 79056 [CIT ( 'B) HYDERABAD [CIT-4 HYDERABAD [KAMIDI GANANA
MOHAN RAKASH
MOHANTY 87087)
30. JAYANT 79013 DIT | [HYDERABAD [CIT (CIB) |HYDERABAD [FAKIR MOHAN
KUMAR (EXEMP.) 1 OHANTY
HOTA | (79056)
31. [LAKSHMI 85037 [DIREL TOBANGALORE (CIT (ITAT)- BANGALORE [VACANT
HANDE PURI R (RTIi 4 (INTL. ’
: TAXATION)
1
32. [GUNJAN 79059 [CIT MUMBAI CIT (ITAT)- MUMBAI ACANT
MISHRA (OS 10 —
Central Administrative Tribunal |
; "m‘zﬂzuzg nesEnSe s o)
33. |PRAFULLA 181046 [CIT | CHENNAI CIT-7 CHENNAL
KUMAR {(JUDIL.) ’
EASH 74 SFP 7009

e e -

\

Guwahati Bench
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S. [NAME COCE Enou TO vice [REMARKS
NO. POST |PLACE 8T PLACE AME & CODE
. 0.
34. |ASHOK 86057 [CIT (A)i CHENNAI CIT-9 CHENNAI
KUMAR 4 ;
{ (UOP)

2. The compliance repofts regarding relieving/ joining of the above officers may be
forwarded by the concernegﬂ CCIT(CCA) to the Database Cell by 7t September, 2009
positively. Simultansously, !all officers transferred vide this Order shall also E.Mail their
joining details to che Database Cell at the E.Mail address-
dbe.chdt@incometaxindia.gov.in. ‘

3. Hindi version of this Order will follow. /Y'\
' (P.G. Lnndharan)
i Under Secretary to the Government of India
Copy to: !
1. Officers concemed. |
2. All Chief Comraissioners |of Income Tax / Director Generals of Income Tax
3. Principal Chief Controllef of Accounts, New Delhi.
4. Zonal Account Officers, ¢BDT, C/o CCIT, concerned.
S. PSsto FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S.
(Admn.), CBDT ; J.S. (R} '
6. U.S. (Hgrs./Per) / U.S.{DT-P) / U.S. (Ad.VI (A} / U.S. (ADVII) / U.S. ITCC/ U.S.OT/
Computer Cell / ' .
7. Hindi Section for Hindi \;r}.rsion of the Ordér.
8. Secretary General, IRS Association / ITGOA / All India Income Tax SC & ST Employees
Welfare Association.
9. Web Manager for www.ig'g;omcersonline.org website.
|

Id
¢

| | /1%\

(P.G. Kaladharan)
Under Secretary to the Government of India
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ST/ PRV sty

COMMISSIONERS/DIRECTORS OF

—22 —

IR e /Py F.8¢%00-400-33%00

Pay Scale CiT/oir Rs.18400-500~22400

329

330

331

332

333

334

335

336

337

%R am

TS gemr
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Name
Code No.

amﬁg |rgr
Amalendy Saha
79071

15/11/79

T

Hari Krishan
79072
20/12/79

a3, v
V.D. Parmar
79074
20/12/79

et
Laldingiliani Sailo
79075
22/12/79

T En

Home Raikhan

79076

20/12/79

LAG R T S
C.L. Dengzongpa
79078

12/11/79

T T
Madan Lz
80003
29/12/80

T vRaT g

Chandra Sekhar Dash

80005
01/01/81

T
Rajender Kumar
80006

29/12/80

Date of Appt. to Group-A

L o —
(foreer )

Qualification
(Subject)

BE (Food Technology)

B.Sc. (Agricuitural
Economics)

B.Sc,,
M.Sc {(Physics)

BA,
MA (Sociology),
M.Phil

BA,
MA (History),
M.Phil

Not available

Not available

BA {(Hons),
MA (Po). Science)

BA (H),
MA (History)

56

INCOME-TAX

Date of Birth/

Domicile

30/05/49

156/09/53
Punjab

156/11/51
Maharashtra

25/09/51
Mizoram

28/05/52

08/11/56

31/12/56

24/04/54

Orissa

23/02/58
HP

Appointment
as CIT/DIT

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

23/06/2001
(DOP)

Present Post " -

Date of Appt
to Present
Post

CIT
Durgapur
0672001

CIT-it
Agra
31/05/2005

CiT
Belgaum
31/05/2005

CIT

Muzaffarnagar

31/05/2006

CIT
Shillong
31/05/2005

ciT
Jalpaiguri

Under
Suspension
06/06/2002

CIT (A)-xvi
Mumbai
31/05/2005

CIT (A)
Salem
31/05/2006
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Guwahati Bench
et wmﬁ;
OFFICE OF THE COMMISSIONER OF INCOME TAX
AAYAKAR BHAWAN, MG. ROAD,
POST BOX-20, SHILLONG-1

TO WHOM IT MAY CONCERN

Certified that Shri Home Raikhan, Commissioner of Income-tax, Shillong joined Gr. A

indian Revenue Service on the 20t day of December, 1979. Shri H. Raikhan is posted in the post
of Commissioner of Income-tax, Shillong since 10t day of June’ 2005 till date.

@“ﬂ\%/\)g\ﬂ) 9
(M. Massar)

Dy. Commissioner of Income-tax, (Hgrs.)
0/0 the Commissioner of Income-tax, Shiliong.
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New Delhr, dated the 2 Moy, 2008

Al Chict Commissioners of Tncome Fax(CCAS), ‘
Director Generals o1 Income lax (:‘\dmn.)_/S_vstvms/ Vigtlance/ HRD, Now Dethy,
Director General of Income Tax, NADT, Nagpur

Fransfer/ Placement Policy of [RS Otticers, CBDT - 2005 -

Fam directed to refer to the Transfer/Placement Policy, 2005 for Group "A”

otticers of IRS(Income Taxy issued vide lotter FANOAS5/32/2004-AD V] dated
26.4.2005, the first amendment 1ssued  vide letter F No A-33013/32/2004-Ad VI(Pt)

dated 14 11.2006 and the second amendment issued vide fetter F No 39673 /2007 17CC

dated 2332007

2

With the approval of the Competent Authority, 1t has been decided to amend the

Transfer/ Placement Policy <o as oo modifv o and clarity ts provisions. A final
vonsohdated Fransfer/ Placoment Pohevis enclosed. The same mayv e circulated to all
RS Otticers wiathin vour Region

Yours faithtulty

. T B
= o
PRI

kS

(Rahul Kashvap)
Under Seeretary to the Government of India

IS to M/ MOS(R)

2 Secretary (Revenue)

2 Chairman/Members, CBDT

4. Hindi Section for Hindi translation,

5. Sceretary General, IRS Association/ ITGOA/ Al India Income Tax QC‘.&-S'I’_I_I);\_{Q
n o Web Manager, irsofficersonl ine.org TR

. N
(Rahul Kash\‘ap)
Under Secretare to the Government of [ndia
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42  The normal practice is. transfer en pmmohcm In individual cases this maGuWahah Bench
give rise to hardship. Hente;. this thay. beleft to be decided-by the Plhe ARUERIES

Committee. For-thispurpose, the, granit of smﬁot scate arid NFSG will not be treated TT——
as promotion, :

43 Directly recruitedy newly promoted: Gxoup "A’ officers. shall _preferably be

posted to ‘B/C" stationis-for a-minimum -ofy4+years. after completion. of training,

Officers:promoted from Group ‘8" tor Gmup “;shall,"an. promotion, bé- transferred

out of the Region in which. thiey werd'previously ‘wotking, unless the balarice service
is less than 3 years. As'faras; -possible, an.officer shall spend the first hine years:of his

. ‘setvice-on field posts..Dusing the firstsix ‘years,ithe officér shall not ordinarily be
given a posting outside'the; departmemt o1 ent ﬂa;,deputatwﬂ After six years; an_
officer'may be posted'to the Board,to serve as Under Secretary. .

44  Asfaras possxble,éth&smnOt, j osr COH\!!IISSIOI\EI‘ nmy be. pOthd as-Executive
Commissicner, ‘HoweVér;once posted,.a Comnuwouer will not:be moved but of the
executiveicharge, nierely because, ait’officer SENibi ;tt}\htm ‘has replaced the" hitherto
juriior nor-execuitive Commisslon that’ ; :

The vatious .stations’ wheré Group ‘Ar offjcers “can be posted have been
categorized as Class *A’, Class *B'-and. Class ¢, Such categorization is based.on the
twin criteria of revenue colléction and the nuriber.of Cemmassw’ne.r level posts at a
station. (Appendix 1) : o

51  All suburbs of ‘nitte fowns have bee,n clubbed wnh the xesm_».z;livévm‘etro o
town in this: classxﬁcahon. - i '. o . '

,7“

52  The calegonzah ‘f Stahb muy be dmnged by the Board ‘with the
appmval of Govemmm ERt

531 The: countrv w:l! be djv:ded mm fwe Areas, viz., East,’ West Nmth Som’h and
Central,

'I'he région under: the conlrcl oi ‘& Céd,re Ccmtrollmg Chief Comitiissioner of
Income Tax,- hereinafter referred to.as "Region Y wdl*‘be placed under'the’ fwé Areas
as under:- ‘

NORTH - NWR, DFLHI LUCKNOW -'if;f.jPUR JAIPL‘JR
EAST . - KOLKATA; BHUBANESHWAR, GUWAHAT]
WEST - PUNE;MUMBAL NAGPUR .

SOUTH - HYDERABAD;COCHIN, CHENNAIL BANGALORE

CENTRAL - PATNA, BHOPAL, AHMEDABAD
65 3. 2} A total posting period-of 16 years ina CCIT(CCA) Region $hall be counted.as

cle’. However in Mumbai-and Delhi. CCIT(CCAY-Regions, smee there are no
Class "B’ and Class"C’ stations, one cyéle willibe 6f8. years.

Syr,




Ré‘gion.

Mustration 2. . ‘An.-officer. shail: not serve for more than 8 years in CCFF{CCA)
Munibai: Region.. :

(CCA) Regwn |

336 Asfaras:p o“ss:blk, ’mxmmum fentre ih G:lass ‘B’ +. Class ‘e »sfa‘uens ifr-each
V7 cycle shall be'6 yeats. :

AN C{lﬂ% A

an "Area" .,feir, thg
he may be-transfe
different “Arga”.

5312 Wheén:a certair 0
new station: or to néw. pestings in the sar s °% avmg leted
their tenure, but cannot e so moved due to madequate number of ‘vacanties




available, the-officérs. who have served for lcmger perinds will be moved first as fa7 ¢ SEP 2009 ﬁo

as possible,

5313  The station.of the posting will be taken-as the actual place where hin offi

posted.andnot-headquarters of Commissionerate / Directorate to w!mth theoHicer-ts....
posted.

5314 A G(ay OF.:

A f’l-linef-m@ﬂﬂ‘i& a‘i 3

H‘uon (m ho cnmpurc*d as.on 3st

December ofthe previ ¥l and the length-of
the period" of stay shall ‘be - coxmted me the date or jeining in that
Stationy Re;ﬂm\/ Area

DGIT (Frainifig
Computer O
tenure: posts o
organization; th

35 in order
Government:shafl 'say

(@) At least otie-veh
irrespedtiveiofithe

(b) 100 -per~céﬁcﬁa‘d§mg>£é Sty for-officers.

3.6  The starting: poit t-;lorfcomputmg §tay: at Class "4, 'Blior. ‘C’ $tations shall be
the date of joiriing at-the station.

CERTIFIED

Guwahgy;
T =
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/ F
/5 7 . Officers who: mmplete 3-years.of tenure at National Academy of Direct Taxes, R
7 Nagpur, Regional Training' Institutes and the- Vigilance D:wcmraw, fan
performance has. been excellent; will ¢ get preférence, as far as possible, v posti
stations of their choice. Officers who have served:i in the North Bastern |
J&K would get preference in posting to statioris‘of their choice.

6.1 y be allmwod to-go-on-députation. outside the: Departmient for‘
not-more. than twa "rms n-hig-enitire.carrier. However, each term of deputation shall
not exceed 6 years and. the total:tenare of both the d@pumuc‘ms shall-not onder any
circumstanices exceed-10 years.

62 The penad of deputatmn outs:de Lhe Departmmt shall b(? excluded far

the overa‘ll stay ,t‘
contained; in secon
officer so'.«des‘ii:e's.

the Board ma'y.-cén“s_'i?dé'r;?pmg_ﬁr,g‘m, i
administrative need.

seen to have war
or ‘-C’ s't‘ziﬁé)ﬁ's :

wnt*h thie h'ansfer nOrmS and avaﬂabxhl) of:vacanicy. -

6.5  Requests from State Goverrunents /
Organizations:askin ' ers

such cases; wheré-thi
first consider whelh
deputation: 1F qt: i
circulated 1o, all of

cancerned Departriierit or. Organization o

 SENSITIVE/NONSENSITIVESOSTS.

Posts in !nvesngahen and Centralichargés are dasstﬁedns SRASItIvE.

Ordinatily, the tenure of an' officer-on a-sensitive: postistiall be. two to-thiee
years-at-onestretch,

ate,
S. P(Sharma, Advoc
Gauhati High Court
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8. P@S’I'INGS N I'HIZ DIRECTC RATL*@F T EBOARD

et

In me attached Directorates of Vigilance, Systems and Adminis
respective Director General may propose a pariel of rames for the consith
the Placement Committee. Individual officets will ‘be- selected by the Placemem
Commiittee, which: Wﬂl also indicate.their stationof posti

rati on

instructiohs-issue
where the spoﬁée

post. No officer ‘tids:
Station/ Regiony Area

102 In between: Mo

exigencies, the-Place

another charge m._th S8
of the rank of Additionial €6

103 An officér ags
proceedings:sho
cause of the v
operation till suli-tiy F
shall under no mrcumstancesabefposte oa stansm vie charge

. Wil) rémﬁm in

1. PENTIONS AGAINSTTRANSEERS.

Grievance: petitions from:Officers-against: transfer orders will 'be considered
only after the officer joins the new place 6f posting and. applies through proper

Guwahatl Bench
RIEEIG]

NSE, stich an-officer .




L

channel. [t is-clarif; that the: pt.hlmm shall not confer any right whatseever on the
officers to continue.at:their previous posts in-defiance of Government orders.

12

An officér under orders: of transfer shall be-granted Earped Leave or Study
Uzave only aftm' ho ha i mx.d his new: plac\, of“pcslmg Permfi undor such lmve W m

o8 Zl‘%‘tenure ata Smhon/ anon / Area
which they lrad gone on leave, on joining after
ahavé.completed their tenureat a particular station./ area
¢ / Long Leave will: report to the office ‘of the Gadre.
er, under intimation to:the Board, for further poshng

wxll be poeted tn lh slzmon fwm;
availing leave: Officérs
before proceeding o
Controlling:Chi
as per thespelicy-ap)

P2 X 20

Gentraé Admims“mtlve Vribuna!

_i

| é’ 24 SEP 2009

Guwahati Bench

TR =nadis
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den Gurgaon, Faridabad,
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28
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35

36

37,

38

39

40
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CLASSC’ STATIONS:

All-Other Stations
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£.NO.A-35015/32/2004-AD.VI (Pt.)
Government of India
Miniatry of Finance
Department of Revenuc

New Delhi, the 14% November, 2006
To

All Cadre Controlling Chief Commissioners / Directors Qeneral of
Income Tax

Subject:-  Transfer/ Placement Policy of Group ‘A’ officers of IRS, CBDT,
2005 - 1% amendment -

Sir,

| am directed to refer to the Transfer/Placement Policy of Group ‘A’
officers of IRS, CBDT, 2005 circwated vide this Department’s letter No.
A-35015/32/2004-Ad. VI dated 26w April, 2005 and to say that with the
approvel of the competent authority, it has been decided to amend the
Transfer/Placement Policy 8o far as it pertains to deputation of officers
under Central Staffing Scheme and under non Central Staffing Schemc
and the following new para 6 is added after para 5:-

Para 6 Doputation of officers undes Contral Staffing Bohoms

and under non-Central Stafiing Soheme putaido the
Department of Revenne

6.1 An officer may be allowed to go on deputation outside the
Department for not more than two terme in his entire career.
However, each term of deputation shell not exceed 6 years and the
total tenure of both the deputations shall not under any
circumstances exceed 10 years.

6.2 The period of deputation outside the Department shall be excluded
for counting towards stay in the ‘station’ and an ‘area’ tenure of the
officer. However, the same shall be counted if the officer so deaires.

63 There shall be a cooling off period of 3 years after completion of
each period of deputation. During the cooling off period, the officer
will be posted to a location other than the station in which he had
been working while on deputation. Provided, in casce in which the
officer has not completed his permissible tenure in that station,

Central Administvative'l’ribuna‘i
BED

A cTn tinn0

Guwahall Bench L |
! e qAHO ! :
L.—-—-rv am"‘"’

S3



6.4

6.5

2

- yS —

the Board may consider posting him in any assignment in that
location according to administrative need.

After return from deputation in Delhi/ Mumbai stations, the officer
shall ordinarily be posted to a different station for a minimum
period of 2 years. If he is seen to have worked predominantly in ‘A’
station, he shall invariably be posted to B’ or ‘C' gtations. After 2
years of such posting in B’ and ‘C’ atations, the officer could be
considered for posting in Delhi/Mumbai or any other ‘A’ atations in
accordance with the transfer norms and availability of vacancy.

Requests from  State Governments/Central Ministries/
Department/Organizations asking for particular officers by neme
shall not be entertained. In all such cases, where there is a
request for an officer of the Department, the Board shall first
consider whether it is administratively feasible to release an officer
on deputation. If it is found that it is administratvely convenient,
the offer will be circulated to all officers and willingness for
deputation invited. A panel of short-listed officers will be
forwarded for the approval of the compsetent authority of the
concerned Department or Organization to select an officer.

The existing para No. 6, 7, 8, @ and 10 & 11 of the Transfer Policy

and their respective sub-paras stands renumbered as para 7, 8,9, 10, 11

& 12 respectively.

3.

The following sentences of para 5.4, stand deleted:-

“When an officer applies for cadre clearance for a deputation, his
previous history of postings will be considered. An officer shall be
transferred out of the station in which he was on deputation on his
return if he has completed his tenure at that station.”

Yours faithfully,

e

(P.C. Bhatt)
Deputy Secretary to the Govt. of India

Central Administrative Tribunal.

s

24 SEP 2009

—im,

Guwahati Bench

NHEE TS
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-~ -APPENDIX -9 .

CGENTIVES FOR SERVING IN REMOTE AREAS

P 1., M.F,, O.M. No. 20014[3/83-E, 1V, dated the 14th December, 1983, read with O.M.
No.20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.1, MF,, U.0. No. 3943-E.
1V/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. 1V; dated the 31st January,
1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated theé 1st April, 1986, O.M. No.
. 20014/3/83-E. IV, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. Il (B), dated the

11th May, 1987, 28th July; 1987, 15th July, 1988 and:0.M: No..F. 20014/16/86-E. IV/E. 11 ®B),
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11 (B), dated the 22nd July, 1998. }

g |

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manippr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in-the N-E Region
and to the civilian Central Government employees including officers of All
India Services posted to Sikkim.

(?) Tenure of posting/deputation:

There will be a fixed tenure of posting 3 years at a time for officers with
service of 10 years or less and of 2 years at a time for officers with more than
10 years of service. Periods of leave, training, etc., in excess of 15 days per
year will be excluded in counting the tenure period 3 1d years. Officers, on
completion of the fixed tenure of service mentioned above may be considered

for posting to a station of their choj ible.

The period of deputation of the Central Government employees to the
States/Union Territories of the North-Eastern Region, will generally be for 3
years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The
admissible deputation allowance will also continue to be paid during the
period of deputation so extended.

(i) Weightage for Central deputation/training abroad and special
mention in Confidential Reports:

Satisfactory' performance of duties for the prescribed tenure in the North-

East shall be given due recognition in the case of eligible officers in the matter
of—

(@) promotion in cadre posts;
(6) deputation to Central tenure posts; and
(¢) courses of training abroad.

APPX.9] INCENTIVES FOR SERVING IN REMOTE AREAS 545

The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. ‘

A specific entry shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of
promotion in the ‘cadre posts, deputation to Central tenure post and courses of
training abroad.

(iif) "Special (Duty) Allowance: ‘

Central Government civilian employees who have All Indialtransfcr lia-
bility will be granted Special (Duty) Allowance at the rate of 12 5 % of basic
pay on posting to any station in the North-Eastern Region. Special (Duty)
Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregaté of the Special (Duty) Allowance plus Special
Pay/Deputation (Duty) Allowance, if any, will not queed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997. Special Allowances like
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately.

- The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under
‘the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods
of leave/training beyond 15 days at a time and beyqnd 30 days in a year. The
allowance is also not admissible during suspension and joining time.

| "NOTE 2. — Central Government civilian employees, having ‘All India
Transfer Liability’ on their posting to Andaman & Nicobar Islanfls and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty) Allowance’. See Orders in Section
V of this Appendix.

(iv) Special Compensatory Allowance:

The recommendations of the Fifth Pay Commission have been accepted
by the Government and Special Compensatory Allowance at the revised rates
have been made effective from 1-8-1997.

For orders regarding current rates of Speciul Compensatory
allowance—See Part V of this Compilation - HRA and CCA

(v) Travelling Allowance on first appointment:

In relaxation of the present rules (SR 105) that t.révgll'ir}g allowance is not
admissible for journeys undertaken in connection with initial appointment, in

FR —35

L 5‘\‘7
AMNExuRE ~ {7



NP .

Guwabhati- 781005
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Sembrcans
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F.No.Pari0n-08/ A3
OFFICE OF THE COMMISSIONER OF INCOME-TAX, SHILLONG,
SHILLONG.
Dﬁ:
Dated 16" February, 2009
| Cem.'ralAdminisiraiive”rribunal
To UITUEF rarerg
Shri Imokaba Jamir, ‘ -
JCIT, Hdgrs., i 4
Aayakar Bhawan, i 24 SEP 2009
G.S.Road,

Guwahati Bench

Sub:- General Transfer- 2009-CIT/Addl/Joint/DC/ACIT-

Ref:- F.No.E-271/AGT/CCIT/GHY/2008-09/23988
dated 5-2-09 -

Kindly refer to the above subject and reference.

I am enclosing my Transfer Representation Proforma and ‘Executive
Profile along with request for correction of the Executive Profile for further necessary

action at your end.

3]

CERTWFIED JO.BE TRUE CGFY

Advocate,
§. p/Sharma.
auhati High Court

M
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-eb 2008 18:21) HP LRSERJET FAX '
Anwexone- 1)
ANNEXURE-)
. REPRESENTATION PROFORMA
CsIT/Add./Joint/DC/ACIT
. (Tick whichever is applicable)
| 1. Name : HOME R.A| KHAN ntramm’.w e
2. Civil List Code No. : Z‘M 036 37‘-?3?7 m@ﬁgg@fﬁiﬁun&i
3. Present place of posting : CIT, SHILLONG ‘
4. Date of joining on present post: O\ —0 b- 2005
5. Date of retirement : 2\ -0¢ - 260\

6. Please attach » copy of your UPDATED PROFILEL. AT TA CHED

, v
7. Are you requesting for a transfer?  Yes /-Ne YES
8. If required to be transferred, your options in order of preference

(Officers shali indicate their fresh options/choices of postings, irespective of earlier
representations/choices sent by them to the 8oard, if any.)

m NEW DELH\
a C HANDY rARH
i) PANAT

9. Reasons for giving these options (please fill in whichever is applicable):

(3) Working spouse (please specify whether spouse is fellow IRS service/Central Services/Central
Government or State Government employee or PSU or private sector or self employed)

NLA.




0089 19:21 _  HP LBSERJET FAX (4?/ p.3 - ﬁo
B Ll

2.

{5) Medical grounds (please specify whether in respect of self or family member and nature of

ailment)

N A

{c) Education of children (please specify what course is being pursued)

. DawglBs Me . MIRRIN R A AN Yeaulie @%@‘b
M-B-(dom) at Dellu kQuweré&;L
2. Cor Mo, MACHUY A A IErN Q.Q\MQ’OA Q%@%’ Mﬂ%

axt Dol

B welipment i 200 wv»&buke fo 2R adf

Deald amma hgwoe at 1&3@@@%

V\@”Q\b&m/w\ NCTIMNM, W, °© ’G:é
we e Dok o ol —l@.a&uw_e'ﬂux k.

SIGNATU Tor E OFFICER

f (Eentrai Admin istrative Tribunaj
TR gy




- 1RO VITICETS kxecutive Profile

, | 79076 Profile

] Neoie: NOME RATKHAN, Civit Godo: 78076

!
\Barsanal fnformation

Namig:
Gender:
Date of Birth:

I Talephons (o5

v_g\o,___

HOME RAIKFHAN
28 May 1662
(384-2228708

Page 1 of 3

Profile Statiusapproven

Clvil Code: 79076
Emiployoe Code:
Retiromant Daie:
Lopiaiie 8tata:

31 May 2012

ANwExg e aﬂz

8

Resldantiol Contaet Information

Currant Addrepy :
Current City : Shillong
Current State: Meghalaya

Phone No.: 0364-2503749

Permanent Address ;
Permanent City :
Permanent State:
Permanent Postal Code:

Email:

i \Ontra; AE;;,}:“" ;’Mm\
i; aiev' .?.‘r,; T""‘
= D?[RT - i_j;" Tf:ﬁ,‘e .

COMM!SSSONEROFINCOMETAX@DATAONE.IN

i

|

|

|

|

{ Current Postal Code:
|

!

Mobite No.:

09436160849

Current Posting Details

Rank : CiT Grade :

Place of Posting: Shillong Class:

Region: Guwahati (CCA NER) Area:

Joining Date(on current post): 1 Jdun 2005 Post Description:
Officer Status: Serving Address;

Phone No.: 0364-2226709 Fax No.

CiT
C
East

CIT-1

Aayakar Bhawan, Mahatma Gandhi Road, Shillong-793001

0364-2226662

Spouse Details

No Spouse Detalls Available

Children Details
Name Sex (M/F) Date of Birth (DD/MM/YYYY) Class/Course Remark
No Chiidren Details Available
Education Details
Name of Course/Degree College/University Year Major Subjects State City
No Education Details Available
“’ Training Details
| Name of Course Name of Institution Sponsoring Authority Time Period Subjects
r No Trainings Available .
!
!
| Achievement Details
| . .
Achievements
No Achigvements Available
!
j Posting Profile
i . . ) . ) .
} Grade Post Desc Place Type Treat Region Class | Area From To Duration
’ Value '
ITO "ITO,B-WARD" Imphal Regular Regular Guwahati o) East 1 Dec 1981 1 May 1986 4 Year & 5 Months
(CCA NER)
j iTO 1TO A-WARD imphat Regular Regutar Guwahati C East 1 May 1986 1 May 1987 1 Year & 0 Months
: ) (CCA NER)
ITO "ITO,CC-viH" Delhi Reguiar Regular Delhi CCA A North 1 May 1987 1 Apr 1988 0 Year & 11 Months
ADIT ADIT(SPL.INV.) Dethi Exempted Exempted Delhi CCA A North 1 Apr 1988 1 Apr 1989 1 Year & O Months
DEPUTY CIT “DCIT SR-15" Delhi Regular Regular Delhi CCA A North 1 Apr 1989 1 Apr 1980 1 Year & 0 Months
DEPUTY CIT DCIT(VIG.) Dethi Regutar Regular Delhi CCA A North 1 Apr 1990 1 Dec 1990 0 Year & 8 Months
DEPUTY CIT DCIT(INQ.AUT) Delhi : Exempted Exempted Delhi CCA A North 1 Dec 1990 1 Aug 1992 1 Year & 8 Months
Nz ’
i DEPUTY CIT SRARITAT Delhi Exempted Exempted Dethi CCA A Nonth 1 Aug 1992 1 Apr 1994 1 Year & 8 Months
{ DEPUTY DIT DDIT{INV) Delhi Regulas Regutar Dethi CCA Nurth 1 May 1994 1 May 1995 1 Year & 0 Months
SURVEY UNIT
DEPUTY DIT DDIT(INVYU-VH Delhi Reguiar Regular Delhi CCA North 1 May 1995 1 May 1996 1 Year & 0 Months
{ DEPUTY CIT | “DCIT.R-3" Kotkata Regutar Regular Kolkata A East 1 May 1996 1 Dec 1997 1 Year & 7 Months
i

http://cms.irsoﬁicersonline.org/cadre/force-download.php?ﬁle=singleproﬁles/79076.htm 1/9/2009
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| (CCA WB)

,‘I JCIT JCIT(HQRSO-H Kolkata Regutar Regular Kotkata A East 1 Dec 1997 1 Jun 1988 0 Year & 6 Months

S| (CCA WB)

\apoL cr "ADDL.CIT R-1" Kofkata Regular Regular Kolkata A East 1 Jun 1998 1 Aug 2000 2 Year & 2 Months
{CCAWSB)
ADDL CIT ADOL.CIT Kolkata Regular Regular Kolkata A East 1 Aug 2000 1Jun 2001 0Year & 10 Months
(AUDIT)R-1 (CCA wB)
cT CIT(A)-XL Kolkata Regular Regular Kolkata A East 1 Jun 2001 1 Apr 2004 2 Year & 10 Months
{CCA WB)
- cIir “CITA), I Kolkata Regular Regular Kotkata A East 1 Sep 2004 1 May 2005 0 Year & 8 Months
{CCAWB)
cIT CIT-1 Shitiong Regular Regular Guwahati C East 1 Jun 2005 Till Date 4 Year & 3 Months
(CCA NER)
w’'| Posting Calculations
Total service derived from Posting History (As per actual duration. Calculated as on date.)
Probation: Regular: 22 Years & 10 Months
Exempted: 4 Years & 4 Months Deputation:
Foreign Deputation: Dies Non;
(Calcut as per sy logic. Calculated as on: 31/12/2008.)
Central
East -
CCA Region Class  Regular(R) Exempted(E) Stay on R&E taken together Deputation Total
Kolkata (CCA WB) A 8 Years (8Y7TM) 0 Years 8 Years 0 Years 8 Years
\4/ Stay in Region 8 Years 0 Years 8 Years 0 Years 8 Years
CCA Region Class  Regular(R) Exempted(E) Stay on R&E taken together Deputation 'Total
Guwahati (CCA NER) (o4 8 Years (3Y7M+5Y5M) 0 Years 8 Years 0 Years 8 Years
Stay in Region 8 Years 0 Years 8 Years 0 Years 8 Years
Stay in Area 17 Years 0 Years 17 Years
North
CCA Region Class  Regular(R} Exempted(E} Stay on R&E taken together Deputation Total
Delhi CCA A 4 Years (2Y+1YBM+11M) 4 Years (3Y4M+1Y) 9 Years(8Y11M) 0 Years 9 Years(8Y11M)
\+ Stay in Region 4 Years 4 Years 9 Years(8Y11M) 0 Years 9 Years(8Y11M)
Stay in Area 9 Years 0 Years 9 Years
]| South
|
. West
Class wise summary
Class Regular(R) Exempted(E) Stay on R&E taken together Deputation Total
A 12 Years 4 Years 17 Years 0 Years 17 Years
] 0 Years 0 Years 0 Years 0 Years 0 Years
(o} 8 Years 0 Years 8 Years 0 Years 8 Years
Conti Stay S Yy (Regular & E pted postings taken together)
Continous Stay Current
[ CIT-1, Shillong, Guwahati (CCA
Post 3 Years & 7 Months
NER) |
Region 3 Years & 7 Months Guwahati (CCA NER)
Class 3 Years & 7 Months (B+C) (B+C)
Area 12 Years & 2 Months East
Remarks on calculations
Remarks
» [ Continuing on the CIT-1, Shiliong, [NER] for 3 Years & 7Months. **Due for transfer from CIT-1, Shillong, [NER]. [Cl. 5.3.9 of TP] |-

Transfer Options

EC- Education of Child; MG-

; WS- 2 OT- Others
Post Req. )
Place CcCcaA Option 1 Option 2 Option 3 Option Reason Specifications

Desc. trns.?

4
I’!
|

http://cms.irsofﬁcersonline.org/cadre/force-download.php?ﬁle=singleproﬁles/79076.‘htm

1/9/2009
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IRS Officers Executive Profile

_ { (CCA NER)

i
I
H
R
|
]
|
|
f

http://cms.irsoﬁicersonline.org/cadre/force-download.php?ﬁle=singleproﬁles/79076.hlm

o

S.

. CIT-1 Shillong  Guwahatt REP Delhi

Mumbai

gvocate:
n Court

ﬂt‘f

Kotkata

- &0 —~

£C-Other
or

e 1. Daugher Ms. Mirrin Raikhaw requires to @o to MA(Com) at
Delhi University. 2. Son Mast. M. Raikahn requires schooling at

Before retirement in 2012, 1 would like to set and build my
house at IRS Group Housing Society at Indrapuram, NCT,
Ghaziabad, New Delhi. Posting in New Delthl will enable me to
achieve this task.

Page 3 of 3

Centraj Adm.inistraﬁve"rrfbunai
WNarT “orarery

24 SFP 2009

Guwahai; Bench

TETE <t

1/9/2009

S,
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To,
The Chairman,
CBDT, HiveTrilmaf]
Ministry of Finance, Dept. of Revenue, Tt <ATqrerg
North Block, : -
New Delhi-110001. 24 SEP 2009
Through proper channel
[ gh prop ] | Guwahati Bench
Subject: Representation for transfer out of Shillong — Tﬂ@ RRRIE:
Siz,

Kindly refer to the above subject.

T have completed 18 yrs 6 months in “East Area” (see Annexure-A) which
includes 4 years in Shillong. I had spent these four years in Shillong alone as I had left my
family behind in Kolkata. As per CBDT’s Transfer Policy, I was due for transfer and my
name was listed in the Due List of CIT/DIT. I firmly believed that CBDT would transfer
and accommodate me in a station of my choice as per the Government of India as also
CBDT’s Transfer Policy rules. However, to my shock and surprise the recent transfer of
CIT/DIT level officers vide Order No. 96 of 2009 dated 11-07-2009 did not include my
name. Shri D.B.Rao, CIT(A) Shillong who had completed four years in Shillong was
however transferred out and given the station of his choice. '

- I would humbly request CBDT to discharge justice equitably and impartially
and to also transfer me on the basis of Central Government and CBDT’s transfer rules to a
station of my choice. My humble ‘representation is very much within the rules and CBDT
will not be bending or contravening any rules by posting me to a station of my choice
which is New Delhi. If however the same is not possible, I may also be considered for
Kolkata or Mumbai. I have yet to exhaust the “cycle” limitation for Class “A” stations in
view of my postings in exempted posts. '

Yours faithfully,

79076 |
CIT, Shillong,
Shillong.

Dated 14-07-2009




Annexure;A

My posting details in the East Area are as-follows:

SL.No. Post Station

1. ITO, B-Ward Imphal

2. ITO,A-Ward Imphal

3. DCIT, R-3 Kolkata
4. DCIT(Hagrs.)-1I Kolkata
5. Addl.CIT, R-1 Kolkata
6. AddlL.CIT, (Audit)R-1 Kolkata
7. CIT(A)-XL Kolkata -
8. CIT(A)-1 Kolkata
9. CIT, Shillong ‘Shillong

From .

Dec., 198

May, 1986
Mzy, 1996
Dec., 1997
June, 1998
Sept., 2000
June, 2001
Sept., 2004
June, 2005

To

May, 1986
April, 1987
Dec., 1997
June, 1998
Sept., 2000
June, 2001
Sept., 2004
May, 2005
Till date

Total period
4yr 6 months

0 yr. 11 months
0 yr. 7 months
0 yr. 6 months
1 yr. 2 months
0 yr. 9 months
3 yrs. 3 months
0 yr. 10 months
4 yrs. 1 months
18 yrs 6 months
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OFFICE OF THE COMMISSIONER OF INCOME TAX
AAYAKAR BHAWAN, MG. ROAD,
POST BOX-20, SHILLONG-1

TO WHOM IT MAY CONCERN

Certified that Shri D. B. Rao, Commissioner of Income-tax joined the charge of
Commissioner of Income-tax(Appeals), Shillong on the 215t day of February, 2005.

On transfer to Kolkata vide Order No. 96 of 2009 of CBDT dated 11-07-2009, he was

relieved of his charge w.e.f 23 July, 2009,
(3
W

(M. Massar)
Dy. Commissioner of Income-tax, (Hqrs.)
0/0 the Commissioner of Income-tax, Shillong.

CORY

S Sharma, Advocate,

Gauhati High Court

.

\V
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g 24 SEP 2009

Guwahati Bench
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. Dept.of Per. & Trg., O.M. No. 28034/6/2002-Est1. (A).
dated 11-1-2002

- Recommendations of the Committee on Scrvice Litigations
regarding representations made by the employees

The undersigned is directed to refer to the subject mentioned

above and to communicate the following decision of this Department
as  per recommendations made by the Committee - on Service

Lifigations:—

(a) A representation made by a Government employee
requiring examination only in a Ministry/Department,
should be disposed of within a_maximum period_of six
weeks and if requxrmg inter-departmental consultation,
such representation should be replncd 10 normally within a

e e m o o e

(b) Firal reply sent to a Govemment servant -on his

representation should be self-contained. cover all the points
raised by him and in a case where the representation of the

R

Government servant is rejected, the grounds, mcrefor*,
should be clearly indicated.
2

2. All the Ministriecs/Departments, therefore, are requested to
dispose all the representations made by the Government employees,

a L()ldeIY /

I T 3




